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LOK SABHA DEBATES

LOK SABHA

Friday, September 13, 1991/Bhadra 22,
1913 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chai]
[Translation]

SHRI RAM VILAS PASWAN (Rosera):
Mr. Speaker, Sir, Through Scheduled Caste
Scheduled Tribes forum we, 106 Members
of Parliament went to meet the Hon. Presi-
dent. But itis amatter of regretthat (intermup-
tions) Members of all political parties were
there in the delegation, those who did not go
there should notinterfere; we werethere, the
delegation, consisted of members from all
political parties. We waited at least for hal-
an-hour there to apprise him of the atrocities
being committed on the people throughout
the country. But (Interruptions)

[English)

MR. SPEAKER: This will not go on
record.

SHRI RAM VILAS PASWAN: What will
go on record then?

MR. SPEAKER: Any reference to Rash-
trapatiji will not go on record.

(interruptions) *

MR. SPEAKER: This is not going on
record.

SHRI BASU DEB ACHARIA: This is
unprecedented (interruptions) *

MR. SPEAKER: Please do not shout
ko that.

(interruptions)*

MR. SPEAKER: | am not allowing any
reference to President nere in this House. R
is not going on record.

(Interruptions) *
MR. SPEAKER: Achariaji, you do not

understand what you are saying. What Shri
Acharia is saying, will not go on record.

(interruptions)”

SHRI BASU DEB ACHARIA: Sir, this is
a very serious matter and it is unprece-
dented.

MR. SPEAKER: | will tak to you in the
Chamber. No reference to the President will
go on record. This cannot be discussed in
this manner on the floor of this House. There
is a procedure provided in the Constitution
itself. As senior members, Please try o
understand.

SHRIBASU DEB ACHARIA: This being
avuysemusmatmwl allow us after

the Question Hour is

MR.SPEAKER:IWIIWtoyouhlhe

(interryptions)
[ Transiation}

SHRI RAM VILAS PASWAN: Our feel-
ings should also be given due regard.

*Not recorded.
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MR. SPEAKER: You should realise that
the Constitution has been framed by the
people and such discussion regarding the
highest authority is not permissible.

SHRI RAM VILAS PASWAN: We are
their voters.

MR. SPEAKER: You may be the voter
but you are not a part of the Constitution, it is
above you; it is above this House even. |
would not allow you to go against the provi-
sions made in the Constitution and you must
go by these previsions. There must be an
institution which you should—

(Interruptions)
[English)
SHRI BASUDEB ACHARIA: After
Question Hour, you please allow us. This is

a very serious matter

MR. SPEAKER: | will speak to you in my
Chamber

(Interruptions)
ORAL ANSWERS TO QUESTIONS
11.06 hrs.
[English]

National Highway No. 52

*815. SHRI LAETA UMBREY: Will the
Minister of DEFENCE be pleased to state:

(a) whether the progress in the con-
struction of the National Highway No. 52 in
Arunachal Pradesh is very slow;

(b) if so, the reasons therefor;

(c) the target fixed for the completion of
the Highway;

(d) the progress in the construction work

SEPTEMBER 13, 1991
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of the bridges over the rivers Siang, Dibang
and Lohit; and

(e) the details of the fund allocated,
year-wise since the beginning of the con-
struction of this Highway?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND THE MINISTER OF STATE
IN THE MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMAR): (a) to (e). A Statement
is laid on the Table of the House.

STATEMENT

The Arunachal Pradesh sector of Na-
tional Highway 52 (approx 336 Kms) from
Jonai to Dirak was taken over by the Border
Roads Organisation in phases and the proc-
ess was completed in 1988.

2. At present, 90 Kms of this
road, comprising the sector from
Jonai to Ranaghat (42 Kms), 8.5
Km of Roing-Hunli road and Tezu
to Brahmkund (40 Kms) has been
completed to all weather specifica-
tions, Another 166 Kms, in various
strefches, is trafficable only during
fair weather. As regards the bal-
ance 80kms, construction hasbeen
taken up in respect of 21 Kms from
Passighat to Mebo. Construction
of the remaining 59 Kms will be
taken up on finalisation of the road
alignment and sitting of bridges,
which is under investigation by a
Technical Board. A time schedule
for completion of the works on the
Highway will be finalised on receipt
of the Board’s report.

3. The following progress has
been achieved in construction of

Siang and Lohit bridges:-
Siang - 28%
Lohit - 13.5%
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The construction of Dibang bridge will
be taken up only after the alignment of the
Mebo-Nizamghat sector of the road is final-
ised.

BHADRA 22, 1913 (SAKA)
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4. The funds allocated and ex-
penditure incurred on these works
since 1982-83 are given below:-

Year Allocation Expenditure
(Rs. in lakhs)
1982-83 5 5
1983-84 43 . 43
1984-85 85 117
1985-86 98 127
1986-87 185 223
1987-88 280 311
1988-89 588 682
1989-90 695 976
1990-91 1104 968
3083 3452
Performa Charges 87
Total:- 3170 *** 3452

*** Excess expenditure of Rs. 282 lakhs is spread over a period of 10 years.

SHRI LAETA UMBREY: Sir, the Arun-
achal Pradesh sector of National Highway
52, which is approximately 336 Kms long,
was taken over by the Border Roads Organi-
sation in 1982-83. It has incurred an expen-
diture of Rs. 34.52 crores only in nearly 10
years. 90 Kms of this road has been com-
pleted to all weather specifications. Another
116 Kms, in various stretches, is trafficable
only during fair weather. As stated by the
Minister, this has not been constructed by
the Border Roads Organisation but it has
been taken over from the State P.W.D.

Unfortunately, even today the Border
Roads Organisation could not complete the
alignment of 59 Kms of this road. On comple-
tion, the National Highway 52 of this sector
will connect three districts of Arunachal
Pradesh, namely, East Siang, Dibang and
Lohit. So, | would like to know from the hon.
Minister, whether the new Government will
take up this road on priority by allocating
more funds.

SHRI S. KRISHAN KUMAR: Sir, we
share the concern of the hon. Member about
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the priority to be given to this National High-
way and the Importance this National High-
way has in the development of Arunachal
Pradesh. Sir, itis true thatthe construction of
this Highway has not been as fast as we
would have desired and this is because of
some factors which are peculiarto the North-
Eastem region.

There is no road at all existing for 80
“Kms between Ranaghat Nizamghat and 8.5
Km on Roing-Hunli and these Portions of the
road have to be constructed. Another 77
Kms road requires realignment. Yet another
95 Kms require proper siting of bridges, that
is marginal realignment.

Sir, this road cuts across a very large
number of major rivers. 46 water gaps re-
quire major permanent bridges. Some of the
rivers change course during the year. There-
fore, there is difficulty in finalising the align-
ment of the road and siting of bridges. Move-
ment of men, material equipment, etc. is very
time consuming. Three bridges are under
construction; 18 bridges are under investi-
gation. Considering the magnitude and
importance of the problem a Technical
Committee has been constituted by the
Defence Ministry to coordinate planning,
programming and speedy execution of the
projects. Availability of funds is not the con-
straint. The problems which | mentioned are
the constraints.

SHRI LAETA UMBREY: Sir, | do not
know the hon. Minister has received this
information. As | belong to this locality, |
know very well about it. About 90 km. to 160
km. of all weather roads are not constructed
by the Border Roads Organisation. But this
has been taken overby the PWD. My sacond
supplementary question is this. After com-
pletion of this National Highway 52, this will
link some of the routes, leading to the Chi-
nese border.

There is another District Headquarterof
Dibang Valley which is called Anini and it
was finked by road only last year, but it is not
an all-weaither road.

SEPTEMBER 13, 1991
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There is another circle administration
by name Walong. It was captured by Chi-
nese during 1962 aggression. This adminis-
trative headquarter had also been linked by
road last year. In these two roads, traffic
cannot go. So, | would like to know from the
hon. Minister whether, you will take up this
issue on a priority basis.

SHRI S. KRISHAN KUMAR: We are
aware that this National Highway is of a
strategic importance and that is the reason
why it is under the administrative and works
control of the Border Roads Organisation.
As have mentioned inthe answerto the first
supplementary, several portions of this Na-
tional Highway's alignment are yet to be
finalised. The suggestion of the hon. Mem-
ber for linking these two points which he has
mentioned in his supplementary can be
considered by the Government. We can
examine his suggestion.

[Translation)

SHRI SURYA NARAYAN YADAV: Mr.
Speaker, Sir, almost all the border areas of
the country have been covered by road and
in the same fine the construction of the road
(highway) from Darbhanga to Forbesganj
had been approved by the then Prime Minis-
ter, Pt. Jawahar Lal Nehru in order to cover
the border areas touching China, Bengal
(Bangladesh) and Nepal. But the Ministry of
Defence has not yet started the construction
of this road. Hence, | would ke to know from
the hon. Minister whether the construction of
that road is under his consideration which is
very important from the security point of
view.

[English]

SHRI S. KRISHAN KUMAR: Sir, the
Border Roads Organisation has constructed
and is in charge of more then 18000 km. of
roads and we are achieving something like
700 km. of construction of roads, on an
average, every year. It is a continuing proc-
ess. Tothe question which the Hon. Member
has asked, about a particular road near
Bengal-Nepal Border. | do not have the
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ready answer. | will have to verify it at what
stage that particular proposal has reached.

Separation of Judiciary from Executive
in hill districts of Assam

*816. DR. JAYANTA RONGPI: Wil the
Minister of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether the judiciary is not sepa-
rated from executive in Karbi Anglong and
North Cachar hill districts of Assam;

(b) if so, the policy of the Union Govern-
ment in this regard;

(c) whether the Government propose to
separate the judiciary from executiveinthese
two hill districts and bring it at par with the
rest of the country;

(d) if so, when; and
{e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) As per informa-
tion made available by the State Govern-
ment, the judiciary is not separated from the
executive in these districts of Assam.

(b) Provisions of the Sixth Schedule to
the Constitution of India apply to the Admini-
stration of the tribal areas referred to in (a)
above.

(c) to (e). No such proposal is under
consideration at present.

DR. JAYANTA RONGPI: Mr. Speaker,
Sir, the hon. Minister has confessed that
judiciary is not separated from the executive
inthe hill districts of Karbi Anglong and North
Cachar. To the part (b) of my question re-
garding the Government's policy in regard to
non-geparation of judiciary from the execu-
tive he has mentioned this.

BHADRA 22, 1913 (SAKA)
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He has mentioned that it is a provision of
the Sixth Schedule which is applicable to the
administration of these two districts of As-
sam. Here the concerned provision of this
para four of the Sixth Schedule has clearly
restricted the District Councils from judicial
functioning; they can administer the judicial
functioning only when the cases are among
the tribals. If one of the parties of the dispute
is non-tribal, the Disstrict Council cannot try
their- case. So, all other cases, where in-
volvement of the non-tribals is there and
where one of the parties is non-tribal, are
tried by the normal courts.

Even the District Councils could not be
established in 1951 because of the obstacles
and hindrances placed by the State Govern-
ment. So, not a single case of the tribals
during the last 40 years has been tried by the
District Council. So, for all practical pur-
poses, the judicial functions have been per-
formed by the normal courts since Inde-
pendence. Inview of this, Iwould liketo know
from the hon. Minister, whether he thinks
that this practice of non-separation of judici-
ary from the executive is in violation of the
basic principle of neutrality and natural jus-
tice; whether he thinks or not that these
peopleof the hill districts of Assam are being
deprived of their natural justice because the
judiciary is not being separated from the
executive.

SHRI RANGARAJAN KUMARAMAN-
GALAM: With regard to separation of judici-
ary from the executive, under Article 50 of
the Constitution itself - Directive Principles of
State Policy - it is clearly laid down that the
State would and shall take steps to separate
the judiciary from the executive in the public
services of the Union. But, in addition to this,
the Constitution itself envisaged in the Sixth
Schedule and has categorically set out a
methodology by which the question of appli-
cation of laws of Civil Procedure as well as
Criminal Procedure would apply in case of
certain tribal areas which are notified, speci-
fied. This has been done in the framework of
the Constitution in the case of tribal areas
which have got historical background where
the customs and methods of functioning are
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different from other areas. It is with this
scheme of things that the Sixth Schedule
itself is there. Under Clause 5 of the Sixth
Schedule, it is categorically laid down that it
is the Govermor who will decide on the appli-
cability of the Code of Civil Procedure and
the code of Criminal Procedure with regard
to these areas.

With regard to the Government of In-
dia’s overall policy, we aretotally in tune with
it; and we have to be in tune withit. Under
Article 50, we believe in the separation of the
judiciary from the executive; and it is keeping
this in mind and applying the recommenda-
tions of the various Law Commissions start-
ing from the 37th itself that the Criminal
Procedure Code of 1974, when it was en-
acted, categorically had divided whatis called
the Judicial Magistrates and the Executive
Magistrates. But the applicability of this will
depend on the decision that the State Gov-
emment would take, the Governor would
take; and that is provided in the Constitution.
There is very little that the Union Govern-
ment can do in this matter. Since this is a
matter which is quite delicate, we would not
like to voice our views what is right and what
is wrong; and within the framework of the

Constitution of India, it is not really properfor

us to say that it is unfair or fair to those
specified two districts in Assam.

SHRICHITTA BASU: You can very well
advise the Govemor.

DR. JAYANTA RONGPI: | need your
protection. He did not answer my supple-
mentary question. | asked categorically
whether he thinks this is a deprivation of the
people of the two hill districts of Assam of
their basicrights of natural justice. He did not
reply this question.

MR. SPEAKER: You are asking for the
opinion; it is not given on the Floor of the
House.

DR. JAYANTA RONGPI: He has mis-
quoted the procedure also. With your per-
mission, | would like to read out just a few
lines of para 4 in the Sixth Schedule. it is

SEPTEMBER 13, 1991
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clearly mentioned in Paragraph 4 of the Sixth
Scheduled of the Constitution and | quote:

“4.  Administration of justice in
autonomous districts and au-
tonomous regions.

(1) The Regional Council
for an autonomous
region in respect of
areas within such re-
gion and the District
Council for an autono-
mous district in respect
of areas within the dis-
trict other than those
which are under the
authority of the Re-
gionai Councils, if any,
within the district may
constitute village coun-
cils or courts for the trial
of suits and cases be-
tween the parties all of
whom belong to Sched-
uled Tribes within such
areas”

So, my second question is, that - as he
has misquoted the Constitution | am quoting
t—

MR. SPEAKER: Are you asking your
second supplementary?

DR. JAYANTA RONGPI: He has mis-
quoted it, that is why | am quoting the Con-
stitution where the provision is laid down.

MR. SPEAKER: This is not a court of
law where we are interpreting the Constitu-
tion. You can put a question and get a reply.
It is for the court to interpret the Constitution
and the law. We do not have the time for that

purpose here.

DR. JAYANTA RONGPI: For ali practi-
cal purposes, the judicial district councils
have now been governed by the traditional
.customs or customary laws. it has been so
since independence. Not a single case has
been tried under the criminal law in the court
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in the districts of Karbi Anglong and North
Cachar hill districts. &t is done by the normal
courts. This is the only part of the country
where the Deputy Commissioner or the
Deputy Collector is the Sessions Judge and
the Judicial Magistrates and the Executive
Magistrates are alsothe Judicial Magistrates.

MR. SPEAKER: Please put the ques-
tion.

DR.JAYANTA RONGPI: I would like to
know whether the Government would write
tothe Government of Assam that they should
separate the judiciary from the executive in
the interests of natural justice.

MR. SPEAKER: This is left to the State
Govemmentto doit. If you want, you reply to
it.

SHRI RANGARAJAN KUMARAMAN-
GALAM: If I may clarify, per chance, if | voice
an opinion, immediately my honourable
friends on the other side will say that | am
interfering with what is called the State’s
jurisdiction and | am doing what is normally
called, axe to break down the federal struc-
ture within the Constitution and they will
quote the Sarkaria Commission, the Law
Commission and everything. | have said
categorically that the Government is com-
mitted to the Directive Principles of State
Policy. Wethink, principally thatthere should
be a division between the judiciary and the
executive; and nothing more | should say at
this moment. I | do say anything more, it
would definitely mean stepping on the toes
of the State Government.

SHRI MOHAMMAD YUNUS SALEEM:
You can issue a directive.

SHRICHANDRA JEET YADAV: An ex-
Govemor is advising the Law Minister!

SHRI MOHAMMAD YUNUS SALEEM:
the Directive Principles you can issue
R directive.

SHRI CHANDRA JEET YADAV: The
Iinistor is very intelligently trying to evade

BHADRA 22, 1913 (SAKA)
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the question and enunciating the general
principle.

MR. SPEAKER: Let us be fair to him.

SHRI CHANDRA JEET YADAV: | am
paying a compliment to him that he is intelli-
gent.

Dr. Jayanta Rongpi, the hon. Member of
the House has brought certain facts and the
feelings of the people of that area, that they
strongly feel that the judiciary is not sepa-
rated fromthe executive, and therefore many
people are not getting a fair justice.

Now this is an all-India question. it was
decided in an all-India Judicial Conference
that this provision of the Constitution about
the separation of the judiciary from the ex-
ecutive should be implemented. Now the
Minister has said that it is for the Governor to
do it. Will the Government advise the Gover-
nor of Assam or the State Government of
Assam, that keeping these facts in mind,
they may consider this question, at least let
them consider it and invite public opinion?

SHRI RANGARAJAN KUMARAMAN-
GALAM: I think it would not be proper for me
to say that the Government of india would
advis2 the Governor on this issue. Let me
categorically say that we would definitely
communicate the feelings of the honourable
Member and the other Members that they
are not satisfied with the non-separation of
the judiciary and executive, to the Govern-
ment of Assam.

SHRI MOHAMMAD YUNUS SALEEM:
Are you satisfied?

SHRI RANGARAJAN KUMARAMAN-
GALAM: We have categorically stated that
we are committed to Article 50 of the Consti-
tution. It is enshrined as a Directive Principle
of State Policy and we are committed to it.
But, then, it is specifically provided in the
Constitution itself that in so far as the tribal
areas are concerned an exception will be
made and it would be the Governor, with the
aid and advice of the Council of Ministers of



15 Oral Answers

that State also would decide as to whether it
should apply or it should not apply. And if we,
in the present scheme of things, in the pres-
ent framework of the Constitution, start giv-
ing directives, we might be seriously step-
ping on the toes of separation of powers
between the State and the Centre. | would
not like to do that.

SHRI YAIMA SINGH YUMNAM: Sir,
We have just heard from the hon. Minister
that the people of that area are feeling that
they are being denied the natural justice and
thereby they are being treated as second
class citizen of the country. The hon. Minis-
ter has just said that it has been laid down in
the Constitution. My question is, whether the
Government is supporting for putting up an
amendment to the Constitution so that this
separation of judicial from the executive can
be made in the near future.

MR. SPEAKER: He is asking, ‘would
you like to amend the Constitution to facili-
tate it?".

SHRI RANGARAJAN KUMARAMAN-
GALAM: Sir, Ihave understood his question.
| would like to make it very clear that this is
not only with regard to two districts which
have been quoted here but also this deals
with all the tribal areas which have been
notified. It is not an easy question to answer
straight off hand because there is justifica-
tion in certain other places like in Andhra
Pradesh.

SHRI S. VIWAYA RAMA RAJU: Sir, the
same system is prevailing in the scheduled
districts of Srikakulam, Vizayanagaram and
Kammam in Andhra Pradesh and the Ex-
ecutive Magistrates are having this judicial
powers there. So, will the hon. Minister write
to the Government of Andhra Pradesh also
asking them to separate the judicial powers
from the executive.

. SHRI RANGARAJAN KUMARAMAN-
GALAM: | will convey the feelings of the hon.
Member to the Government of Andhra
Pradesh also.
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SHRIIMCHALEMBA: Mr. Speaker, Sir,
the questioner has put this question in re-
gard to two hill districts consisting of tribal
areas of Assam. Though it has been pro-
vided in the Sixth Schedule, till to day the
District Council has not been vested withthe
powers of judiciary and is being exercised by
Executive Head of the district administra-
tion. There are many cases where even
thoughthetribals they have peacefully settled
cases through customary laws the police
had gone again picked up such cases and as
a result of which, lots of dissensions and
inter tribal feelings have beencreated among
the people. Sir, Inthe case of Nagaland - we
- even the cases of killings, murders and
certain other arsons are settled by custom-
ary laws and the police do not interfere in
such cases. Similarly the two tribal areas of
Assam have their own tribal and customary
laws by which they want to settle cases then
only should the police drag these people to
the normal court of law? After they have
settled the cases, then they should be made

to go to court again (Intesruptions)

MR. SPEAKER: What is your question
please?

SHRI IMCHALEMBA: My point is
...{Interruptions)

MR. SPEAKER: Not point, put your
question.

SHRI IMCHALEMBA: My question is
this. As it is akeady provided in the Sixth
Schedule, why till today the judicial powers
to exercise customary courts laws not been
given to the District Councils?

MR. SPEAKER: He has aready given a
reply to this question. i the Minister lkes to
reply it again, he cando it.

SHRI RANGARAJAN KUMARAMAN-
GALAM: | would ke 1o darify 1o the hon.
Member and repeat once again that it is not
for the Central Government, under the Sixth
Schedule, either to apply or 10 ensure the
implementation of the Sixth Schedule. For-
tunately or unfortunately, under the presenmt
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scheme, it is the Govemnor who shall notify
on the aic and advice of the Council of
Ministers of the said State. And it the Sched-
uled Tribe Members of Parliament, who
representthose areas, feel differently, iwouid
request them to take up the matter with the
respective State Government and ensure
that State Governments take action.

[ Transiation)
Tea Estates
*819 SHRI VILASRAO NAGNATHRAO
GUNDEWAR: Will the Minister of COM-
MERCE be pleased to state:

(a) the number of tea-estates in the
country, State-wise;
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(b)the number of sick tea estates among
them;

(c) whether the Government propose to
nationalise the sicktea-estatestomakethese
viable;

(d) if so, when; and
(e) i not, the other steps proposed tobe

taken by the Government to make these tea-
estates viable?

[English

THE DEPUTY MINISTER OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (e). A statement is laid
on the Table of the House.

STATEMENT

(a) As per the last compiled figures of 1988, the state-wise number of tea estates
registered with Tea Board are as follows:-

State No. of registered tea estates
Assam 848
West Brngal 337
Tripura 58
Bihar 4
Uttar Pradesh 31
Himachal Pradesh 1385
Manipur 2
Sikkim 1
Arunachal Pradesh 5
Nagaland 1
Orissa 1
Tamil Nadu 6802
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Slate No. of registered tea estates
Kerala 4087
Kamataka 16
Total 13578

(b) According to the status paper pre-
pared by the Tea Board during 1989-90,
there were 145 weak and closed units in the
country.

(c) There is no proposal to nationalise
the sick tea estates.

(d) Does not arise.

(e) Revival of the sick Tea Estates is
primarily the responsibility of the respective
owners. The Government is operating a
number of developmental schemes through
the Tea Board for improving productivity.
Benefits under these can also be availed of
by the owners of the Sick Tea Estates.
Government have also asked Tea Board to
motivate private owners of such Tea Estates
1o prepare rehabflitation packages and se-
cure loans for revival of their gardens.

[ Translation)

SHRI VILASRAO NAGNATHRAO
GUNDEWAR: Mr. Speaker, Sir | would like
to know from the hon. Minister the policy of
the Govermnment with regard to 40,000 la-
bourers rendered unemployed and are on
the verge of starvation as a result of suspen-
sion of production in tea gardens due to
UiLFA movement in Assam; and the meas-
ures Gowvt. propose to take to restart the
production in tea estates?

[English)

SHR! P. CHIDAMBARAM: Sir, this
question concems the sick tea-estates. |
assume the hon. Member’s
relates to sick tea-estates. As far as sicktea-

estates are concemed, Assam has got 61
weak orclosed tea-estates. in 1989, aStatus
Paper was prepared for identitying the rea-
sons for sickness. Based on the reasons of
sickness, the Tea Board has been directed
to ask each one of these tea-estates to work
out rehabilitation packages. The Tea Board
is willing to help them, rehabilitate them-
selves. If the present owners are not in a
position to rehabilitate their tea-estates tak-
ing advantage of any of these programmes,
the best course would be to dispose of their
estates because there are a large number of
estate owners and tea companies who are
willing to take on additional land for develop-
ing tea-estates. if any particular tea-estate
wants to avail of these rehabilitation pro-
grammes thatwe have launched, | amwilling
to ask the Tea Board to look at it closely and
help them rehabilitate themselves.

[Translation)

SHRI VILASRAO NAGRATHRAO
GUNDEWAR: Mr. Speaker, Sir, outof these
tea estates; there are some sick tea estates
and the number of sick tea estates is in-
creasing due to ULFA movement. What steps
are being taken by the Gowt. in this regard?

{English)

SHRI P. CHIDAMBARAM: Sir, it is not
correct to say that they are in large numbers.
Out of 13578 Tea-estates which are regis-
tered, 145 have been declared to be sick.
These are private tea-estates. R is really for
the private owners to take steps to avail of
rehabilitation packages. We are willing to
helpthem, rehabiftate themselves. But, they
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must come forward and take advantage of
the programmes.

SHRI NANI BHATTACHARYA: Sir, the
Minister has given the number of tea gar-
dens as 13578. Where from did he obtain
this figure? Within this figure there are a
quite a large number of tea plantations
comprising an area varying from 1 hectare to
5-6 hectares. So, they cannot be called tea
gardens. There hasbeen amushroom growth
in the plantations recently because of the
expanding international market and price
that the industry feiches. Even then it cannot
be called tea gardens. They have no factory,
nothing of the sort. Part b of my question is
whether the Government is prepared to
rehabilitate these sick and weak gardens by
taking over the management through or-
ganisations lke Tea Trading Corporation
and something like that, and encourage co-
operative of the tea trading workers with full
support to the workers’ efforts in various

respects.

SHRI P. CHIDAMBARAM: Sir, | am
grateful to the hon. Member for raising this
question. As regards part (a) of the question,
the figure of 13,578 which | gave is based
upon the provision of the Tea Act which
requires registration of every tea estate by
the Tea Board. This number is of the tea
estates registered with the Tea Board and |
like to believe that it is a correct figure.

Many of these tea estates do not have
factories because they require alarge amount
of investment. But the practice is for tea
estates to share a common tea factory and
many tea estates which have afactory, make
available their capacity to neighbouring tea
estates on lease basis. | do not think that
they become sick only because they do not
have the factories. The reasons that are
identified, based on the study done in 1989,
are:

1. Management deficiency;
2.  Financial stringency
3.  Lack of technical know-how
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4. Disturbed labour-management
relations

S. Floods and soil erosion
6. Ownership disputes

7.  Continued lack of development

After identifying these factors, we have
worked out a rehabilitation programme. We
have written to each one of these estates to
come and take advantage of the pro-
grammes. We are willing to help each estate,
by way of rehabilitation programmes, to meet
the particular problems of each estate.
Cooperatisation is one solution. But | may
also tell the hon. Members that ten weak
gardens have already been taken over by
the cooperative societies in Tripura. if more
tea gardens want to take advantage of the
rehabilitation programme and form coopera-
tives, | am willing to help them form these
cooperatives.

SHRI NANI BHATTACHARYA: Actu-
ally, Sir, the Minister should dlarify certain
things. This is a very important question. Tea
industry is one amongst the few top most
foreign exchange earning industries. There-
fore, it is a very important industry. You
know, Sir, that they have got the market,
both internal and external. There has been a
mushroom growth of small and petty tea
gardens with five hectares, six hectares.
They cannot be called teagardens, even not
according to the statement of the Tea Board.
In most cases, | know the South India's
position. | know the position of the recent
mushroom growth of tea gardens which is
taking place in Tarai area of Darjeeling dis-
trict, including West Dinajpur. They cannot
be called tea gardens. They are only single
man’s private ownership, noteven joint stock
companies. So, | wanted to know that to
save the industry, what is the Government
contemplating. This was the latter partof my
question which the hon. Minister has not
answered. But so far as the figure is con-
cemed, he will have to ask the Tea Board to
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revise the fist which he has obtained from the
Tea Board.

SHRIP.CHIDAMBARAM: Sir, since the
hon. Member presses his point vehemently
and | have great respect for the hon. Mem-
ber, | will ask the Tea Board to verify the
number once again.

SHRIP.C. CHACKO: Sr, there aremore
than four thousand tea estates in Kerala,
second only to Tamil Nadu. Out of these four
thousand and odd tea estates, more than
one thousand tea estates are either closed
or are on the verge of closure. That is not
reflected in the status paper prepared by the
Tea Board on the basis of which the hon.
Minister has answered the question here. |
may mention that especially after the price
hike of the fettilisers, it has become uneco-
nomical. Will the Government take up the
matter with the nationalised banks and other
financial institutions to give top priority treat-
ment for the revival proposal of the tea
estate? A very low priority is accorded to the
revival proposal of tea estates. Also, will the
Govermment considertodirectthe TeaBoard
o0 introduce re-plantation scheme on the
same basis as that of Rubber Board for the
re-plantation of the old tea estates?

SHRI P. CHIDAMBARAM: Sir, the hon.
Member is presenting a rather alarming
picture in Kerala. According to our figures,
there are only 11 tea estates which are
registered as weak or sick. The total number
of tea estates in Kerala is 4,087. They are
very small estates. | attcnded the meeting of
United Planters’ Association of South India
three days ago. | met a large number of
growers from Kerala and their mood is up-
beat. This year the south Indian tea produc-
tion is expected to be 8 per cent higher than
lastyear. do not share the pessimism of the
hon. Member. ¥ there is any particular prob-
~ lem | am willing t0 discuss with him. ¥ any

particular estate is requiring rehabilitation, |
am willing 10 look into that. But the mood in
the south indian tea industry is very upbeat
and their production is very high.

SHRI KABINDRA PURKAYASTH: Sir,
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the tea industry is the biggest foreign ex-
change earning industry in Assam.\(nfoﬂu—
nately this industry is becoming weaker day
by day for different reasons. This is evijent
in the whole of Assam and in particularin the
Barak valley. The Assam Tea Corporation
has taken over the management of several
tea gardens. Unfortunately the A.T.C. man-
aged tea gardens are going down, day by
day. One tea garden - Pathini Tea Estate -
which is situated just on the Bangladesh
border was taken over by the Assam Tea
Corporation a few years back. Now the
condition of this tea garden is such that it is
going to be closed down. There are othertea
gardens in Barak valley and other parts of
the State which are going to be closed down.
May tknow from the hon. Minister as o what
measures the Govemment is contemplating
to take to help those tea gardens which are
weak. Even those gardens which are under
the Assam Tea Corporation are also gradu-
ally deteriorating. What is the Govemment
proposing todo in such a situationto heip the
industry?

SHRI P. CHIDAMBARAM: Sir, accord-
ing to my figures, the Assam Tea Corpora-
tion owns 14 tea estates and is managing
onetea estate. if some of these are sick, then
it is for the Assam Tea Corporation and\the
Assam Govermnment to look into the reasons
for sickness and rehabilitate them. Speaking
on behalf of the Government of India and the
Tea Board, we are willing to help every tea
estate which is sick and which needs a
rehabilitation package. We have worked out
a rehabilitation package and | am willing to
help anyone including the Assam Tea Cor-
poration. but this question must really be
addressed to the Government of Assam 1o
take advantage of the rehabiltation pro-
gramme and spend some money 10 improve
the management and also bring the Assam
Tea Corporation 1o book if there is any prob-
lem.

Export of lron ore to Japan

*820. SHRISHRAVAN KUMAR PATEL:
Will the Minister of COMMERCE be pleased
o stala:
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(a) whether the Union Govemment
propose to scale down the export of iron ore

o0 Japan;

() i so, the details thereof and the
reasons therefor;

(c) the reaction of Japan thereto; and

(d) the total requirement of iron ore by
the sponge and pig iron plants in the country
and the availability thereof?

THE MINISTER OF STATE OFTHE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (d). A statement is laid
on the Table of the House.

STATEMENT

(a)to (c). Exports of iron ore to Japan by
MMTC and KIOCL are being effected as per
the provisions of the Memorandum of Agree-
ment signed with the Japanese Steel Mills in
October, 1990 which provides for a range of
the minimum and the Maximum quantities to
be supplied for a period of five years com-
mencing Apri 1991. Actual tonnage and
price are to be decided every year. The
quantity contracted for export to Japan for
the year 1991-92 from different sectors is
12.3 million tonnes. In addition to this quan-
tity, iron ore of Goan and Redi origin will
continue to be exported as per the existing
arrangements. The commitments in respect
of these contracted quantities are expected
1o be fulfilled.

(d) The total requirement of iron ore for
sponge and pig iron plants in the country for
1991-92 is estimated by the Department of
Steel %0 range from 2.396 to 2.796 million
tonnes and same is being met indigenously.

SHRI SHRAVAN KUMAR PATEL: Sir,
there are reports that the Government feels
that the export commitments of iron ore to
Japan needs to be scaled down by at least
one million tonnes against the commitment
of 4.5 million tonnes in view of the mush-
rooming growth of sponge and pig iron proj-
ects in and around Visakhapatnam and
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Madhya Pradesh. May | know whether it is
the Government's policy to give a thrust to
develop the steel industry which is in a
buoyant place so that the country can export
finished steel items rather than iron ore and
if so what steps have been taken in this
regard and what is the decision of the
C.C.P.A. in this regard?

SHRI P. CHIDAMBARAM: Sir, | can
hardly disclose any decislon of the C.C.P.A.
unless and until the Government taken a
decision. Ithink the hon. Member is referring
to the Bailadilla ore because he mentioned
the figure of 4.5 milliontonnes. This is based
on annual contract. The contract for the year
1991-92 was entered into on the 7th Febru-
ary, 1991, during the tenure of the previous
Government. When the time comes to make
the next annual contract, | shall keep every
suggestion in mind.

SHRI SHRAVAN KUMAR PATEL: |
asked about the policy of the Government,
whether the Government has got the inten-
tion to manufacture steel instead of export-
ing iron ore.

SHRI P. CHIDAMBARAM: Sir, we wel-
come the establishment of more sponge iron
and pig iron plants. | believe the Ministry of
Steel has already made the policy announce-
ment in this behalf and if any one sets up a
sponge iron or a pig ironplant, iron ore willbe
made available to those plants. We have
enough deposits of iron ore and Indian stee!
makers will not be deprived of iron ore.
(Interruptions)

[Translation)

SHRI SATYNARAYAN JATIYA: Mr.
Speaker, Sir, the iron-ore being exported to
other countries is five times more than what
is required in our own country. It is of great
concarn that there is a vast differance in the
prices of Pallatised iron and steel iron and
we will continue ot export this valuable item
for five years as per agreement. Through
you, Sir, | would like to submit to the hon.
Minister that the price of the iron ore we get
from expont, is very low as compared to the
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prices of pollatised iron and steel iron.

MR. SPEAKER: Jatla ji, put your ques-
tion.

SHRI SATYNARAYAN JATIYA: Mr.
Speaker, Sir, through you, | would like to
hnow from the hon. Minister the difference in
the prices of iron-ore, palatised iron, steel
iron and the steel we import.
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[English)

SHRI P. CHIDAMBARAM: Sk, the
question is on exports. | will give him the
figures which | have. if he really wishes 1o
know the details about iron ore, the question
should be addressed to the Steel Ministry.
But | will give you the figures which | have.

According to my figures, requirement of
ironore by pig iron plants and sponge iron for
1991-92 is as follows:-

Pig iron
Sponge iron

Total:

0.296 million tonnes
2.484 million tonnes

2.780 million tonnes

This is the requirement of the tota! iron
ore. In the Bailadila sector the total require-
ment is 1.30 mililon tonnes.

SHRI SATYNARAYAN JATIYA: What
about the cost? (Interruptions)

[ Translation}

SHRI AYUB KHAN: Mr. Speaker, Sir, is
the hon. Minister aware that tungsten iron is
exported to other countries? If so, whether
the requirements of our own country are
being met; and if it is not adequate to fulfil
these requirements the Minister may kindly
tell how much it falls short and whether our
defence requirements of tungsten iron are

being met.
[English}

SHRI P. CHIDAMBARAM: Sir, | have
no information about the tungsten iron. |
have to collect the information.

SHRI VWJAY NAVAL PATIL: Sir, my
information is that Japan is having some
future plan. They are dumping coalinthe sea
sothatwhenthe coal deposits are exhausted
in the country of origin Japan will be able to
utilise the coal so dumped inthe sea. Is it a
fact that Japan is trying to purchase more

steelthan currently required by them so asto
be used in future ans we are exporting extra
quantity of steel? | would like to ask the
Minister whether instead of exporting extra
steelto Japan he will try to export agricultural
products.

SHRI P. CHIDAMBARAM: Sir, the
question relates to the export of iron ore. We
have a mix of iron ores in this country. Some
are of lower quality and some are of higher
quality. Now, the question arises really be-
cause of Bailadila. in Bailadila what is found
is "plus 65 percent FE", whereas the ferrous
content is 67 per cent. We have a large
amountof other iron ore deposits which have
a lower ferrous content of 62 per cent what
has been agreed to between the Govern-
ment and the Japanese is that we will export
to them a mix of iron ores. A five year
agreement was entered into in October 1990
and the annual contract was made on
7.2.1991 during the tenure of the previous
Govemnment. Fortunately, & gives us the
ﬂexnbildytodeadoabouﬂhoquamiyww
price every year. As | said, all suggestions
made and all relevant considerations will be
kept in mind when the time comes 1o make
the next agreement. | do not wish to find fauk
with anyone for making the agreement in the
past. But | want 1o make it clear that the
agreement was signed on 7.2.1991 for the
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yoar 1991-92. | will certainly keop every
aspect in mind while we decide about the

agreement for the next year.
[Transtation]

SHRIDAU DAYAL JOSHI: Mr. Speaker,
Sir, | would fike to know from the hon. Minis-
ter whether it is true that iron-ore is exported
at cheaper rates and steel is being imported
from Japan at higher rates. He may aiso tell
us the price we getfrom export of Iron ore per
tonne and the price, we pay for importing
steel per tonne. When India itself is in a
position to manufacture steel by what time it
will become self-reliant in this regard?

[English]

SHRI P. CHIDAMBARAM: Sir, the last
point about self-sufficiency of steel should
be addressed to the Ministry of Steel. | am
surethey will clarify the hon. Member’s point.
As far as the export of iron ore is concerned,
from Bailadila sector, we export at the rate of
25.90 dollars per tonne for lumps. This price,
of course, includes the transport cost from
Bailadila mines to the port and for the do-
mestic manufacturer, it is sold approximately
at Rs.200/- per tonne. These are aspects
which must be taken into account while
deciding the price. As | said earlier, this

for 1991-92 was made on
7.2.1991. | shall keep every aspect in mind
including the price, the comparative advan-
tage of export price and the domestic price
and the benefit of value addition wher: we
decide about the next year’s contract.

DR. (SMT.) KS. SOUNDARAM: Sir,
there is shortage of pig iron supply to Tamil
Nadu. So, | would like to know from the hon.
Minister whether the Government will take
any step for uninterrupted supply of pig iron
1o Tamil Nadu.

SHRI P. CHIDAMBARAM: Sir, the
question of shortage of pig iron to some steel
mill in Tamil Nadu should be addressed o
the Ministry of Steel and Mines and they will
dealwith the question. | am dealing only with
the export of iron ore.
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SHRIK.P. REDDAIAH YADAV: Sir, the
Govemment had entered into an agreement
with Japanese fim in October, 1990 and
they had entered into another agreement in
February, 1991. What is the rate that was
contracted in October, 1990 and what is the
rate that was contracted in February, 1991 ?
| would also ke to know whether the Gov-
emment of India is getting any increase
every year when they export iron ore 1o the
Japanese fim. Then, what is the difference
between 1990 and 1991 agreements?

SHRI P. CHIDAMBARAM: Sir, in Octo-
ber, 1990 what was entered into was is afive
year Memorandum of Agreement, an um-
brella agreement. That provides for export of
iron ore from the ports of Vishakapatnam,
Madras, Paradeep, Kudremukh and New
Mangalore and they give a range of quanti-
ties to be exported to Japan in fines and
lumps. The Annual Contract is the contract
which fixes the price and the quantity. That
annualcontractwas entered intoon 7.2.1991
only for the year 1991-92. Under that annual
contract, as | said earfier, we will be export-
ing to Japan in 1991-92, 5 milion tonnes
from Bailadila, 2.50 million tonnes from Bel-
lary-Hospet, 1.70 million tonnes from Bara-
jamda, 9 million fonnes from Goa, 3.15 mi-
lion tonnes from KIOCL and 0.16 million
tonnes from Redi. This is what we will export.
But the price as fixed for Bailadila which is
the best ore is $ 25.99 per metric tonne for
lumps and $ 20.99 per metric tonne for the
fines. As far as the next year is concerned, |
do not wish to disclose my hand. 1 want to
keep this for the negotiations. k will not be
proper, at this stage, to ask me o disciose
what price we will negotiate. But | will keep
every suggestion in my mind and | will en-
sure that the best advantage is secured for
India within the parameters of the five-year
agreement. But let me say India has the
absolute kberty 10 negotiate and fix the
quantity and the price. We have not been
bound for all the five years. We have entered
into an annual contract, on quantily and
price.

SHRI CHANDULAL CHANDRAKAR:
Sit, the iron-ore of Bastar has got a very high
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content of iron. It is one of the rarest in the
world. but the price fixed at this moment is
extremely very low. Is the hon. Minister think-
ing of increasing the price as soon as pos-
sble? K it is not so, please dont sell it at so
tow aprice so that our own steel plants which
are coming up today can made use of it. For
example there is the Bhilai Steel Plant. It has
got only 4.5 million tonnes of iron-ore now. it
is going 1o touch the 10 million tonnes mark.
R has got high content of iron ore. Unless we
get high price, will the Minister think of stop-
ping the selling of iron-ore abroad? Rather,
& canbe consumed and produced in our own
country.

SHRIFP. CHIDAMBARAM: | am keeping
many things in mind. | would appeal to hon.
Membears not to iorce me to disclose these
things. These are matters to be negotiated.
You can rest assured we will secure for India
the best advantage keeping in mind the
quantity for export and the quantity for

SHRt CHANDRA JEET YADAV: Sir,
fortunately India is one of the few countries
in the worid which has got one of the largest
ron-ore deposits. But it does not mean that
our iron-ore should be sold at a throw away
price. What we are getting as $ 25 per metric
fonne, including the freight rate from the
mines iothe port, is athrow away price. Isthe
Minister aware of this fact that as back as
1974-7S a decision was taken that we would
not export iron-ore but rather we would ke to
so that we could have much higher and
better prices? Will the Minister take up this
issue belore exporting the iron-ore in such a
big quantity? | am toid the Japanese are
dumping it in the see. because they do not
have iron-ore, they will use i for the coming
yeoars as they are purchasing it at such a low
price.

SHRI P. CHIDAMBARAM: Si, | am
aware of the matters which the hon. Member
Shri Chandra Jeet Yadav has expressed. |
am aware of a number of other factors also.
| can only assure this honourable House that
| will ensure that the best advantage is se-
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cured for India. 1 do not wish to criticise what
has happened. |am only pointing outthatthe
agreemententered intoon 7.2.91 isan annual
agreement valid only for 1991-92. We are at
liberty to decide to sell or not to sell, the
quantity and the price | will keep eveiy sug-
gestion in mind every factor in mind when the
time comes for the next negofiation.

{ Translation]
Rension to Ex-servicemen

+
*822. PROF. PREM DHUMAL. :
SHRI ANAND RATNA
MAURYA :

Will the Minister of DEFENCE be
pleased to state :

(a) the nunberofex-servioemen'nme'
country, State - wise and the total amount of
pension being paid to them;

(b) whether there are ex-servicemen
who are not getting any pensions; and

(c) # so, the number of such ex-service-
men, State-wise?

[English}

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI S.
KRISHNAKUMAR): (a)to (c). Astatement is
laid on the Table of the House.

STATEMENT

Verified figures of the number of ex-
Servicemen in the country are not available.
The total number of Armed Force pension-
ers inthe country is 11,00,180, as per detals
in Annex 'A’. The total amount of pension
paid to them during 1990-91 was approx
Rs.1105 crores.

2. Statistics regarding the number of ex-
Servicemen who are not in receipt of pen-
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sions are not maintained. Ex-Servicemen  tions or have received lump sum gratuity in

who have not rendered the minimum pen-  lieu of monthly pension etc. are not entitied
sionable setvice as per the Pension Regula-  to receive pension.

ANNEX ‘A’

Statement Showing State-Wis~ Number of Ex-Servicemen Pensioners

1. u.p. 2,10,757
2 Bihar 30,381
3. Orissa 8,743
4 Wast Bengal 39,464
S. M.P. 24,266
6. Meghalaya 1,968
7. Assam 17116
8. Nagaiand : 8
9. Manipur 2,070
10. Punjab 1.40,629
n Haryana 1,10,065
12. H.P. 47,355
13. Rajasthan 82,143
14. J&K 38,385
15. Chandigarh 5,600
16. Delhi 23,328
17. Maharashtra 96,768
18. Gujarat 5,863
19, Goa 550
20. Tami Nadu 66,767
21, Andhra Pradesh 38,158

2. Kamataka 30,154
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23. Kerala 79,128
24. Pondichernty 514
Totak- 11,00180

[Translation] (a) whether there is any proposal re-

PROF. PREM DHUMAL: Mr. Speaker,
Sir, the figures given by the hon. Minister in
regardtothe number of Ex-servicemen rewsal
that he does not possess verified figures. |
wonder, in such circumstances as to howthe
Govemnment would do welfare of Ex-service-
men. Part (a) of my question is whether the
Govemnment proposes 10 take measures in
future to make the information in regard to
Ex-servicemen available at the time of cen-
sus so that the cases of those widows who
do not get pension are settled. Part (b) of my
question is whether the Govt. will considerto
give employment in para military forces on
priority basis to such Ex-servicemen who
have not been able to compilete the full term
of their service due to unavailable circum-
stances.

[English]

SHRI S. KRISHAN KUMAR: Sir, the
ﬁgure 11 fakh given is the number of pen-
sioners. The number of ex-servicemen is
about 43 lakhs as per the statistics collected
from the State Governments. We have, from
the Defence Ministry, requested information
on ex-servicemen o be added, to the ques-
tionnaire used during the census. They have
done that. We hope that the census figures
will be available very shortly and then the
exact figure of ex-setrvicomen will be known
10 us.

As regard the latter para of the supple-
mentary, | can only say that the request can
be considered on merits.

WRITTEN ANSWERS TO QUESTIONS
[English}
Privatisation of NTC Mills

*817. SHRIM.V. CHANDRASHEKARA
MURTHY: Wil the Minister of TEXTILES be

pleased 10 state:

garding privatisation of some of the textile
mills which are at present under the National
Textile Corporation;

(b) if so, the details thereof; and
(c) the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, Sir.

{b) and (c) Do not arise.

Common Exzmination for Recruitment
of Probationary Officers in Nationalised
Banks.

* 818. SHRI RAM NARESH SINGH:
Will the Minister of FINANCE be pleased to
state:

(a) the number of examinations con-
ducted separately in 1990-91 for recruitment
of Probationary Officers in the different na-
tionafised banks;

(b) the expenditure incurred on con-
ducting these examinations;

{c) whetherthere is any proposalto hold
a common examination for recruitment of
probationary officers by all the nationalised °
banks, and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) According 10 the information re-
ceivedfromthe ten Banking Service Recruit-
ment Boards, who recrult officers for various
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nationalised banks, seven of them had con-
ducted eight examinations for recruitment of
officers during the year 1990-91.

(b) Rs. 2.21 crores.
(c) No, Sir.
(d) Does not arise.
Retirement Benefits to GIC Employees.

* 821. SHR! P.C. THOMAS: Will the
Minister of FINANCE be pleased to state:

(a) whether there is a proposal to intro-
duce pension scheme for the employees of
the General Insurance Corporation (GIC);

(b) if so, the details thereof and if not, the
reasons therefor; and

(c) the other retirement benefits being
given 10 the GIC employees at present?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH) : (a) and (b) No, Sir. As the employ-
ees of the General Insurance Corporation
are entitied to contributory provident fund, it
is not considered feasile to give them the
benefit of pension scheme also.

(c) The other retirement benefits given
to them are—gratuity, provident fund and
leave encashment.

Export Target.

SHRI DHARAMPAL SINGH
MALIK:

SHRI GANGADHARA
SANIPALLI:

©823.

Wil the Minister of COMMERCE be
pleased 10 state:

(a) the export target fixed for 1991-92in
terms of dollars;

Written Answers 38

(b) the steps proposed o be taken to
achieve the same;

(c) the export target for agricultural
commodities during the above period; and

(d) the steps proposed to be taken to
increase the share of agriculture based in-
dustries in the total exports?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) and (c) The Minis-
try is preparing an export target for 1991-92
taking into consideration major changes in
world economy, trade reforms announced in
the months of July and August 1991, other
economic reforms and severe constraints on
trade which still persist mainly in terms of
import availability and creditrestrictions. The
target exercise conducted by the Ministry
involves intensive dialogue at commodity
group/sector-level with-various Export Pro-
motion Councils and authorities. The target
willbe announced as soon as the exercise is
over. :

(b) and (d) The Government introduced
apackage of trade policy reforms in July and
August, 1991 aimed at strengthening export
incentives, eliminating a substantial volume
of import licensing and optimal import com-
pression. REP licences have been repiaced
by a new instrument named EXIM Scrips.
The basic rate of 30% f.0.b. value at which
EXIM Scrips are issued will be an added
incentive to the exporters of primary agricul-
tural commodities, as the import intensily of
these commodities is quite low. To encour-
age export of value-added agricultural ex-
ports, the trade policy provided for grant of
additional EXIM Scrips entitliement of 10
percentage points, taking EXIM Scrips rate
10 40% {.0.b. value for certain value-added
agricultural products. Central Budget 1991-
92 has granted duty concessions on import
of slaughter house equipment 1o encourage
export of value-added meat and meat prod-
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ucts. For export promotion, Commodity
Boards/Authorities participate in trade fairs
organised by the Trade Fair Authority of
india. Delegations are also sent abroad with
a view 10 boost our exports. Since export is
linked with the production, measures to in-
crease productionthrough planned schemes
as approved by the Planning Commission
are undertaken by the Commodity Boards
and Authorities.

Public Sector Banks
* 824 SHRI V. SOBHANADREES-
WARA RAO VADDE:
SHRI M.V.V.S. MURTHY:

Wilithe Minister of FINANCE be pleased
1o state:

(a) whether some public sector banks
are functioning without full boards for a long
tme;

(b) # so, the details thereof, bank-wise;

SEPTEMBER 13, 1991
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and

(c) the steps taken or proposed to be
taken by the Govemnment to fill up the vacan-
cies?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c) The Boards of Directors of
public sector banks are continuous entities
and vacancies that arise are filled up from
time to time. The positior: relating to vacan-
cies of whole time directors, non-official di-
rectors and employee directors on the Cen-
tral Board of State Bank of India and 20
nationalised banks is given bank wise in the
statement at Annexure. In the case of 7
associate banks of State Bank of India, only
the employee directors are appointed by the
Central Government and the vacancy posi
tion in respect of this category is also given
in the attached statement.

2. Government have already initiated
necessary steps 1o fill up the vacancies.
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Rates of interest on Deposits with Post
Offices.

* 825. SHR!I PRATAPRAO B.
BHONSLE: Willthe Ministerof FINANCE be

pleased to state:

(a) whether the Government propose to
revise the rates of interest on deposits made
with post offices as in the case of banks;

BHADRA 22, 1913 (SAKA)
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(b) if so, the details thereof; and
{c) if not, the reason s therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c): It has been decided to
increase the rates of interest on Post Office
Time Deposits and Post Office Recurring
Deposits with effect from 1.10.91. Details
are indicated below:-

Post Office Time Deposits
Period of deposit Rate of interest per annum-

compounded half-yearly.

1 Year 10%

2 Years 1%

3 Years 13%

4 Years 13 12%
Post Office Recurring Deposits

13. 5% compound, at quarterly rest.

Necessary notifications in this regard have been issued.

[Translation)
Export of Leather Goods.

*826. SHRI BHAGWAN SHANKAR
RAWAT: Will the Minister of COMMERCE
be pleased to state:

(a) the quantity and value of leather
shoes, shoe uppers and other leather goods
exported during1988-89, 1989-90 and 1990-
91, separately;

() the amount of foreign exchange
eamed thereby;

(c) whether there is any proposal 10

encourage the export of leather shoes in-
stead of shoe uppers; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER OF THE
MINISTRY OF COMMERCE (SHR! SAL-
MAN KHURSHEED) (a) and (b) The value of
exports and hence foreign exchange earned
of leather footwear (Which includes leather
shoes besides all other types of leather
footwear for Ladies, Gents and Children),
footwear components (which includes mainly
shoe uppers and a small quantity of other
leather cut components) and other leather
goods during the period 1988-89, 1989-90
and 1990-91 were as follows: “
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(in Rs. crores)
1988-89 1989-90 1990-91

(Prov)

Leather Footwear 130.20 171.40 210.44
Footwear Components 425.60 518.20 609.96
Other Leather goods 357.70 625.70 987.80

Quantitative figures of exports are not maintained.

(c) and (d) Government are conscious
of the need to encourage exports of leather
shoes and have taken steps towards this
direction.

[English]
llegal Cultivation of Oplum and canna-
bis
*827. SHRI RAMESH CHAND
TOMAR:
SHRI VIRENDRA SINGH:
Willthe Minister of FINANCE be pleased
to state:

(a) whether illegal cultivation of opium
and cannabis is being done in the various
States;

(b) if so, the total acres of land under
illegal opium and cannabis cultivation iden-
tified and destroyed by the Narcotics Control
Bureau during 1990 and 1991 upto July 31,
State-wise; and

{c) the number of persons imprisoned
and fined for such illegal cultivation?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) to (c) Cases of illegal
cultivation have been detected in remote
areas from time to time. The Narcotics
Control Bureau with the assistance of other
enforcement agencies have identified and
destroyed illegal cultivation of opium poppy
and cannabis plants during the years 1990
and 1991 (Upto July) as given in the table
below:
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Revision of Pay Scales of Officers of
Bombay Port Trust

*828. SHRI MOHAN RAWLE: Will the
Minister of SURFACE TRANSPORT be
pleased to state;

(a) whetherthe pay scales of officers of
the Bombay Poit Trust have not been re-
vised;

(b) whether these officers have also not
been given the benefit of pay scales of the
Fourth Pay Commission;

(c) if so, the reasons therefor; and

(d) whenthe pay scales of the officers of
the Bombay Port Trust are likely to be re-
vised?

THE MINISTER OF STATE OF THE
MINSTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER) (a) Thepay scales
of the Officers of Bombay Port Trust and all
other Major Ports were last revised for a
period of five years w.e.f. 01.08.1982.

{t) and (c) Bombay Port Trust is an
autonomous body. Its pay structure is differ-
ent from that of the Central Government. ltis
therefore, not covered by the recommenda-
tions of the Fourth Pay Commission.

(d) The recommendation of the Com-
mittee set up for the Pay Revision of Class |
and |l Officers of Major Port Trusts Dock
Labour Boards are under examination.

Expansion Plan for NIFT

*820. SHRI V.S. VIAYARAGHAVAN:
Will the Minister of TEXTILES be pleasedto
o .

(a)Merthanhasboenamincroase
in the export of textiles after the establish-
ment of the National Institute of Fashion

SEPTEMBER 13, 1991
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Technology;
(b) if so, the detalils thereof;

(c) whether the Union Governmenthave
any plan for expansion of this institute; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and (b): National Institute of
Fashion Technology (NIFT)was established
in the year 1986 as a centre for human
resource development for garment industry.
The exports of textile items (including gar-
ments) increased from Rs.2579 crores in
1986-87 to Rs.8362 crores in 1990-91.
Garment exports increased from Rs.1504
crores to Rs.4640 crores during the same
period.

(c) and (d): At present, the Institute is
engaged in conducting DiplomaProgrammes
in Fashion Design, Apparel Merchandising
and Marketing and Garment Manufacturing
Technology. The institute also conducts
continuing education programmes like
seminars/workshops etc. indifferentcentres.
The Institute would fike to improvetheinfras-
tructural facifities and stabilise the activities
already undertaken before embarking upon
any major expansion programme, NIFT,
plans to, besides increasing the intake into
the courses already launched, expand into
areas like Accessory designs, Knitwear
-design and Leather Garment design.

Productlon and consumption of
Rubber
*830.  SHRISUDHIRGIRL

SHRI GOPI NATH GAJAPA-
THI:

Will the Minister of COMMERCE be
pleased to state:
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(a)moprdducﬁon and consumption of
rubber in the country daring 1988, 1989 and
1990;

(b) the quantity of rubber imported dur-
ing the above period, country-wise; and

(c) the steps taken 1o increase rubber

BHADRA 22, 1913 (SAKA)
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production particularly in the non-traditional
States?

THE DEPUTY MINISTER OF THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) The year-wise
production and consumption of natural rub-
ber are given below:-

(In Tonnes)

Year Production Consumption
1988-89 | 259,172 313,830
1989;90 297,300 434.840
1990-91 329,615 364,310

(b) The quantity of rubber imported by STC from various countries, is given below:-

(in Tonnes)

Country 1988-89 1989-90 1990-91
Malaysia 47,468 22,050 20,746
Thailand 3,770 4,499 10,953
$hri Lanka 125 - -

51,363 26,549 31,699
(Figures are being maintained on financial year basis)

(c) In order to increase rubber produc- plant subject to a maximum of

tion in the non- traditional States, the follow-
ing steps have been taken:-

(1) Granting financial and technical
assistance under Rubber Plantation Devel-
opment Scheme, as below:-

® Capital Subsidy at the rate of
Rs.5,000/- per hectare.

() °  Additional assistance for use
of high quality polybagged
plants at the rate of Rs.6/- per

Rs.2,700/- per hectare

(iii) - Long term loan assistance to
the extent of planting and
‘maintenance upio maturity,
from banks operating under
NABARD's Agricultural Refi-
nancing Scheme.

Three percent interest subsidy
on such loans paid by the
Rubber Board.

)
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v) Free technical assistance at
all stages of planting, mainte-
nance and production.

@) Producing and distributing high
yielding planting material/cul-
tivators.

@) Rendering advisory, extension
and fraining services.

@) Encouraging community proc-
essing and marketing among
small holders.

®) Undertaking research on culti-
vation, production and proc-
essing of rubber.

6) Transter proven technology 1o
rubber growers extensive
scdeﬂrouylnbbuﬂoanrs

™ Expansion of area under rub-
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Projects Under DRDO

* 831. SHRI BHUWAN CHANDRA
KHANDURI: Wil the Minister of DEFENCE

be pleased 10 state:

(a) the amount allocated 10 the Defence
Research and Development Organisation
for various projects during the last three
financial years and the actual expenditure
incurred thereon;

(b) the time over-run and cost over-run
of the projects undertaken by DRDO during
completion of the projects;

(c) whether a major portion of the total
outlay is spent on administrative overhead of
the organisation; and

(d) i so, the measures proposed 1o be
taken to reduce such expenditure?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND THE MINISTER OF STA-
TAE IN THE MINISTERY OF DEFENCE :

ber in non-traditional regions  (SHRIS. KRISHAN KUMARY): (a) The finan-
through special plantation cial allocation and actual expenditure during
development projects. the last three financial years, is as under:-
(in Rs. Crore)
Year Allocation Actuals
(RE) (Gross)
1988-89 622 587
1989-90 635 617
1990-91 701 700

() DRDO has undertaken about 320
projects during last three financial years.
Outolthese, 13 projects costing over rupees
one crore and 34 other small projecis have

estimated time over-run 1o the extent of 6
months 10 24 months. The details are as.
under:-
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Financial Cost -category
yeoar
Less than 1 Cr. 1-10Cr. 10-20 Cr. 20-100 Cr.
1988-89 2 9 - -
1989-90 7 1 _ — 1
1990-91 5 2 — —_
There have been only 4 cases of cost (b) Total quantity of goldimported by the

overtun. The earmarked outlay of these
projects was Rs.5.08 crores as against the
revised estimated outlay of Rs.7.40 crores.

(c) No, Si.
(d) Does not arise.

import of Gold

* 832. SHRMATI BASAVARAJES-
WAR!: Will the Minister of FINANCE be

pleased f0 state:

(a) whether India continues o be the
largest consumer market for goid in the
world;

() i so, the quantity of goid imported
during each of the last three years;

(c) the countries from which gold is
being imported;

(d)ﬁpﬂmﬂnmpmposoto
stop the import of gold; and

(e) ¥ so, the time by which & is lkely to
be stopped?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR):(a) No reliable date are
available in this regard.

Institutions (SBI, MMTC, HHEC) during the
last 3 years to service the exporters of jew-
volbryisasmder:

Year Quantity (Kg.)
1988-89 6446
1989-90 9050
1990-91 7061

(c) Switzerland and through the bullion
Market in London, U.K.

(d) import of gold is regulated under
Foreign Exchange Regulation Act, 1973
which bans imports of goid except by special
pemmission. Imports of gold are permitted by
specified institutions or units under the
Schemes formulated by the Ministry of
Commerce for export of gold jewellery. No
proposal for further restricting the import of
gold is under consideration of the Govemn-
ment.

(e) Does not arise.
Grants-in-Aid to institutions.

* 833. SHRIDHARMANNA MONDAYYA
SADUL.: Will the Minister of COMMERCE be

pleased 10 state:
(a) whether the Government propose 1o
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curtail grants-in-aid to a number of institu-
tions under administrative control of his
Ministry such as Export-Promotion Coun-
clls, indian Foreign Trade Institutions, Trade
Fair Authority of Iindia due to severe re-
source crunch;

{b) the total grants-in-aid given to such
institutions annually; and

(c) the impact of the cut in grants-in-aid
on the functioning of these institutions?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN
KHURSHEED): (a) An exercise is already
underway to review the working of Export
Promotion Councils and other promotional
agencies under the Commerce Ministry. This
exercise would also include efforts towards
making these agencies self-suppoiting.

(b) The total grants-in-aid given to such
institutions was Rs.37.63 crores in 1990-91.

{c) &t is rather premature to give any

SEPTEMBER 13, 1991

assessment.
Diamond Iindustry

* 834. SHRI CHANDRESH PATEL:
PROF. RASA SINGH
RAWAT:

Will the Minister of COMMERCE be
pleased to state:

(a) the foreign exchange earned from

the export of diamonds during the last three
years, country-wise;

(b) whether the diamond industry is
considered as a small scale industry; and

(c) if so, the facilities and incentives
being given to this industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) The exports of cut
and polished diamonds country-wise during
the last three years have been as follows:-
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_ Credit: Deposkt Ratio in Kersla

*835. SHRIA. CHARLES:
SHRI K.P. UNNIKRISHNAN:

Willthe Ministerof FINANCE be pleased
o state:

(a) whethe. he Reserve Bank of india
has issued any guidelines o the National-
ised Banks and the Scheduled Banks in
respect of the credit-deposit ratio in the
States;

(b) i so, the details thereof;
{c) the credit-deposit ratio in Kerala vis-

avis Tamil Nadu, Kamataka and Andhra
Pradesh during each of the last three years;

(d) whether there is any shortfalland if

Credit Deposi Ratio ( % age )

50, the reasons therefor; and
(e) the steps taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and () All the public sector
banks have been advised in June, 1980 by
Resetve Bank of India (RBI) to achieve a
Credit Deposit Ratio of 60% in respect of
their rural and semi-urban branches sepa-
rately at all india level. RBI has not issued
any guidefines to the banks regarding achiev-
ing of the above C:D Ratio for different
States.

(c) Credit Deposit Ratio of Commercial
Banks as at the last Friday of March, 1989,
1990, 1991 in respect of Kerala, Tami Nadu
Kamataka and Andhra Pradesh is furnished
below:-

Name of State March, 89

March, 90 March, 91

Kerala 652

Tamid Nadu101.2: 99.4
Kamataka97.1 91.0

Andhra Pradesh 86.0

64.0 59.1
1005
858

87.1 826

(d) and (e). The Credit Deposit Ratio is
not the sole indicator of role being played by
banks in the economic development of a
particular State/Region. The actual level of
credit in relation 10 locally mobiised depos-
is in a particular State or Region depends

Transport and power, the proximity 1o source
of raw material, access 10 markating, local
entreprensurship, etc. Banks have been
Wbyﬂsllbm-m%mbnd

among various statés in credi

deployment are avoided and effective steps
are taken to increase the flow of credit 10 alt
productive and identified viable proposals in

- different areas. The matteris also monikored

by State Level Bankers Committee (SLBC),
State Government and RBlon regular basis.

Widening of National Highways

* 836. DR. VISWANATHAM KANITHL:
Will the Minister of SURFACE TRANS-
PORT be pleased to state:

(a) whether the Government propose 1o
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widen all the important National Highways
into double lanes for one way Traffic to
minimise the road accidents;

(b)il.so.ﬂ\odetdlsthereof;

(c) the length of the National Highways
already having double lanes with one way
traffic;

(d) whether the government propose to
widen the National Highway No. 5§ into
double lanes for one way traffic; and

(e) i s0, the time by which it is likely to
be widened?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a) and (b) Only
selected sections of important National
Highway having high traffic density are
being considered currently for widening to
4lanedivided highway subjecttothe availa-
bifity of funds.

(c) Presently, 352 km of National High-
ways are having four lane divided carriage-
way.

(d) and (e) Widening of the full length of
National Highway No.5 to four lanes wouid
be considered in phases subject to the
density of traffic in different sections, inter-
se priority vis-a-vis other National Highway
works and over all availability of resources
in future Plan periods. four-laning of 46 km
of NH5 in Andhra Pradeshisin progress. It
is 100 early to indicate the time by which the
whole of the National Highway No.5 will be
widened 1o four lanes.

Simplification of Pre-Shipment Export
Documentation System

6985. SHRI SHANKERSINH
VAGHELA: Wilthe Minister of COMMERCE
be pleased fo state:

SEPTEMBER 13, 1991
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(a) whether the Govermment propose to
simplify Pre-shipment Export Documenta-
tion System;

(b) if s, the details thereof; and

(c) the time by which the new system is
proposed to be launched?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) Yes, Sir.

(b) Out of 25 pre-shipment Export Docu-
ments required by the exporters 17 docu-
ments have been aligned on the basis of
‘United Nations Layout Key'. The use of
aligned documentation system based on
‘UN Layout Key’ involves the use of stan-
dardised aligned export documents which
can be run off by a Master Document with
economy, accuracy, speed and conven-
ience. The aligned documentation system
will help to reduce export documentation
burden appreciably by enabling our export-
ers to prepare as many as 17 of the 25 pre-
shipment export documents (commercial
and regulatory) with the help of only two
master documents by use of the photo
copier and appropriate masks. Software
has also been developed by the Indian
Institute of Foreign Trade, New Delhi and
National informatics Centre, New Delhi to
prepare these documents on computer.

(c) The new system is proposed to be
launched w.ef. 1.10.1991.

Loans to Pensioners for Housing
Purposes

6986. SHRI SUSHIL CHANDRA
VERMA: Will the Minister of FINANCE be
pleased to state:

(a) whether the Life Insurance Corpora-
tion of India, Housing and Urban Develop-
ment Corporation, Canfin Homes Limited
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and other housing finance companies/or-
ganisations do not give loans to homeless
pensioners for construction of houses;

(b) if so, the reasons therefor, and

(c) the action taken or proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c) Among the institutions
advancing loans for construction of houses,
the institutions extending the facifity to indi-
viduals are guided by the principle of repay-
ing capacity and stable income throughout
lifte. The facility is avallable to pensioners

upto the age of sixty-five.
Subsidy to Shipyards

6987. SHRI GURUDAS KAMAT: Will
the Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether there is any proposal to
increase the subsidy being given to the
shipyards;

(b) if so, the details thereof; and
(c) ¥ not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) and (b) A
proposal to enhance the ship building sub-
sidy payable to public sector shipyards
from the existing 30% of intemational Par-
ity Price (IPP) 10 40% of IPP is under
consideration.

(c) Does not arise.
Rehabliitation of Ex-Servicemen in
Kerala

6988. SHRI THAYIL JOHN ANJALOSE:

Wil the Minister of DEFENCE be pleased
10 state:

BHADRA 22, 1913 (SAKA)
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(a) the number of ex-éervicemen in
Kerala and the steps taken by the Govem-
ment for their rehabilitation and welfare;

(b) whether any complaints from ex-
servicemen regarding pension etc. have
been received by the Government; and

(c) if so, the details thereof and action
taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PETRULEUM AND NATU-
RAL GAS AND THE MINISTEROF STATE
IN THE MINISTRY OF DEFENCE: (SHRI
S. KRISHAN KUMAR)(a) to (c) As per the
information received from the Government
of Kerala, the approximate number of ex-
Servicemen in Kerala is 3.5 lakhs.

There is a comprehensive package of
resettiement and welfare measures for the
ex-Servicemen. The Central Government
has provided reservation for ex-Service-
men in Group ‘C’ and Group ‘D’ posts inthe
Central Government Departments as well
as Public Sector Undertakings, including
the Nationalised Banks. Defence Services
personnel who have been disabled in war
or in peace-time, and whose disability is
attributabletomilitary service, are accorded
Priority-l, while upto two dependants of
Defence Services personnel kifled in serv-
ice or severely disabled (with over $% dis-
ability and who have become unfit for
employment but disability is attributable to
military service), whether during war or
peace-time, are given priority immediately
below the disabled ex-Setvicemen, i.e.
Priority-li (a). Besides, anumberofschemes
are in existence to provide sell-employ-
ment opportunities to ex-Servicemen.
These include the SEMFEX-1 Scheme which
provides financial assistance to ex-Serv-
icemen for setting small industrial projects,
the SEMFEX-Il acheme to encourage ex-
Servicemen to take up gainful farm and
non-farm activities in rural areas; allotment
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of Petroleum product agencies; allotment
of Unit Trust of India agencies, etc. Ex-
Setvicemen are authorised free medical
facilities in military hospitals and canteen
facilities at the nearest CSD canteens.
Children of Defence personnel killed or
disabled in action are entitledtofree educa-
tional facilities such as payment of fees,
hostel charges, cost of uniform, etc. 75%
concession in rail fare for travel in second
class is given to war widows. Recipients of
gallantry awards are given 50% conces-
sion for air and rail travel in second class.
Financial assistance for construction of
houses and marriage of daughter is given
to war-widows, war disabled and attribut-
able peace-time casualties by the State
Govemnment and the Kendriya Saink Board.
In addition, ex-Servicemen and their wid-
ows who are in penury are given financial
assistance out of the welfare funds at the
disposal of the Ministry of Defence and the
Rajya Sainik Boars. Grants are also given
for special medical treatment. The ex-
Servicomen of Kerala are entitled to avail
the benefit of all these schemes.

There is a special pension Grievances
Cell in the Ministry of Defence to deal with
the complaints of ex-Servicemen regarding
pension and other related matters. Prompt
action is taken by this Cell on the com-
plaints received and a suitable reply is sent
to the complainants. Our of the 29 com-
plaints received in 1991 (upto August, 1991)
from the ex-Servicemen/dependants of
Kerala, 11 are regarding Family Pension,
16 in respect of Service Pension and 2
relate to Disability Pension. 9 complaints
have been finally settied and 20 are in the
process of resolution.

SEPTEMBER 13, 1991
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Setting up of Spinning Mill in Basti
District of Uttar Pradesh

6989. SHRI SHYAM LAL KAMAL: Wil
the Minister of TEXTILES be pleased to
state:

(a) whether there is any proposal to set
up a spinning mill in Basti district of Uttar
Pradesh: and

(d) if so, the time by which it is lkely to
be set up?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, Sir.

(b) Question does not arise in view of (a)
above.

Tax Collection in Goa

6990. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
FINANCE be pleased to state:

(a) the amount of income tax, wealth
tax, gift tax, separately, collected in Goa
during 1989-90 & 1990-91; and

(b) the names of the top five payees of
each of the above taxes in Goa alongwith
the amount paid by each during the above
years, year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIRAMESH-
WAR THAKUR): (a) the amounts of income
tax, wealth tax and gift tax collected in
respect of Goa during 1989-90 & 1990-91
are given below:-

(in lakhs of Rs.)

1990-91

1989-90

In come tax (incl.
Corporation tax)

3949 3123
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(in lakhs of Rs.)
1990-91 1989-90

Wealth tax 188 104

Gilt tax . 3 5

(b)The desired information is given in income tax, wealth tax and gift tax in Goa

the Statement enclosed. and the amount paid by them during 1989-
90 and 1990-91 are given below:-
The names of the top 5 taxpayers of
Income Tax 1989-90 1990-91
(Rs. in lakhs)

1. V.S. Dempo & Co. Lud.

Panaji 305 296
2. Sesa Goa Ltd., Panaji 20 211
3. Goa Shipyard Lid. Vasco 62 165
4. Wallace Pharmacetuticals,
Panaji 77 60
5. Ariem Breweries, Vasco 21 46
Wealth Tax
1. Ashok V Chowgule, Marmago 4 4
;2- Chowgule & Co Pvt. Ltd. Vasco 5 3
3 V.D. Chowgule, Vasco 2 3
4. Viay V Chowgule, Marmagoa 1 3
5. Padma V Chowgule, Marmagoa 2 2
Gift Tax ( Rs. inthousand )
1. Smt. Shashikala Kakodkar,Panaji 8 43

2. Datatreya B.T. Desal, Panaji 8 9
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Income Tax 1989-90 1990-91
(Rs. in lakhs)
| 3. Smt. Prema Bai B.T. Desai, Panaji 8 9
4. Deepak M Rajani, Panaiji - 8
5. Meena D Rajani, Panaji - 8
6. M.D. Menzez, Panaiji 9 -
7. Rosa Maria Menzez, Panaji 9 -

Consumer Price index

6991. SHRIARJUN SINGH YADAV: Willthe
Minister of FINANCE be pleased to state:

(a) the consumer price index as onJune
30, 1991, and how does it compare with the
consumer price indices as on December 31,
1990, June 30, 1990, December 31, 1989
and June 30, 1989;

(b) the reasons for the sharp increase in

the consumer price index; and

{c) the steps taken to contain the rise in
prices?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) The Consumer Price
Index (CPI) for Industrial Workers (base:
1982=100) for the specific months are indi-
cated below:

Month CPI Percentage increase

in the index until June,

1991 since the month

referred.

June, 1989 170 229
December 1989 175 194
June, 1990 185 13.0
December, 1990 199 50
June, 1991 209 —_—
(b) Thesharpincreaseinthe CPlisdue  ties such as edible oils, puises, fruits and

to (i) fiscal imbalances resulting in higher
increase in money supply, liquidity overhang
and thus effective demand, (ii) supply and
demand in balances in essential commodi-

vegetables, condiments and spices, meat,
eggs and fish, milk etc, mainly due to short-
falls in domestic production and inability ot
the Government to import certain items
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because of persistent pressure on balance
of payments, (i) wage-price spiral in many
industries leading 1o cost-push inflation, in
addition to demand-pull inflation, and (iv) the
consequent inflationary expectations in the
economy. A part from the underlying infla-
tionary pressure arising from macro-eco-
nomic imbalances, the substantial increase
in prices is also attributed to sharp increases
in procurement prices of agricultural com-
modities, upward revision of administered
prices of patroleum products and levy sugar,
increasae in transportztion and handling costs
and existence of imperfect market structures
for most of the commodities.

(c) The Govemment have adopted a
multi-pronged strategy to contain the rise in
prices. This includes a strict fiscal discipline,
check on expansion of money supply, more
effective management of supply and de-
mand of essential commodities, streamlin-
ing of the public distribution system and a
strict action against hoarders and profiteers.
Besides the above measuwres, the Govem-
ment have also introduced a number of
structural policy reforms in the spheres of
trade, industrial, monetary and fiscal poli-
cies. These measures are expected to control
inflation and bring about a reasonable price
stability in future.

Compensation Paid by PNB to Employ-
. ees In Dacolty Cases

6992. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of FINANCE be
pleased to state:

(a) the number of employees of Punjab
dacoities in their banks in Punjab , Bihar and
Madhya Pradesh during 1991, till date;

(b) whether any compensation is paid to
the families of such employees by the bank;

() ¥ 30, the rank-wise details of the

Written Answers 82

employees who have been paid such com-
pensation by the bank since January, 1991;

(d) whether there are any cases where
compensation has been paid 1o the families
though the person (s) who did not die while

(e) if so, the details thereof and the
reasons therefor; and

(f) the action taken by the Govemnment
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Punjab National Bank has in-
formed that none of its employees has been
killed while resisting bank robberies in iis
branches in Punjab, Bihar and Madhya
Pradesh since 1st January, 1991 til 7th
September, 1991.

(b) and (c) Do net arise.

(d) to (f) Two officials of the bank wese
killed on 3.8.91 by militants at their resi-
dences at Ludhiana. Bank has paid com-
pensationof Rs. 1lakhtothe families of each
of the officials.

Change in List of items Allowed to
Import Under OGL

6993. SHRI V. SREENIVASAPRASAD:
Willthe Ministerof COMMERCE bepleasad
fo state:

(a) whether the Government have made
some changes in the list of tems allowed 10
be imported under Open General Licence;
and -

(®) if so, the details thereof?
THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) and (b) Yes, Si.
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The Government have made some changes
in the fist of items allowed to be imported
under Open General Licence vide Public
Notice No. 1964TC (PN)90-93 dated
14.8.1991, copies of which are available in
the Pariament Library.

[Transiation]

Candidates in Tenth Lok Sabha Elec-
tions

6994. SHRI VUIOY KUMAR YADAV:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) the total number of candidates inthe

SEPTEMBER 13, 1991
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last Lok Sabha elections party-wise and
independents;

(b) the number of candidates elected
and the number of those who lost their de-

posits, party-wise; and

(c) the party-wise percentage of votes
polied?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) to (c) A State-
ment is laid on the Table of the House.
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Concession to Export Orlented Units
and Free Trade Zone Units

6995. SHRI PHOOL CHAND VERMA:
Willthe Minister of COMMERCE be pleased
to state:

(a) the various concessions being given
to the 100 per cent expnrt oriented units and
free trade zone units at present;

(b) whether Exim scrips are also pro-
posed to be given té these units;

(c) it so, the rqqsons therefor;

(d) whether the import duty on goods
from FTZ units to the domestic market has
been reduced; and

(e) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) The main conces-
sions being given to units in the Export
Processing Zones and 100% Export Ori-
ented Units include, inter-alia, duty free import
of capital goods raw materials and consum-
ables, corporate tax haliday for a block offive
years in the first eight years of operation,
exemption from excise duty on supplies
obtained from domaestic tariff area and sale
upto 25% of the production in the domestic
taritf area and sale upto 25% of the produc-
tion in the domestic tariff area.

(b) and (c) FTZ and 100% Export Ori-
ented Units have been extended Exim-scrip
benefits @ 30% of the net foreign exchange
earmed, as an incentive.

(d) and (e) Yes, Sir. Duty on DTA sales
has been reduced, subject to certain condi-
tions, as the earlier duly structure was con-
sidered too high.
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Allocation of Funds to States for
Construction of Court Bullding /
Residential Accomodation for Judicial
officers

6996. SHRI DEVENDRA PRASAD
YADAV: Will the Minister of FINANCE be
pleased to state:

(a) whether the Union Government
provide financial assistance to the States for
constructing court buildings and residential
accommodation for the judicial officers as
per the recommendations of the Finance
Commission; and

(b) if so, the terms and conditions for
allocation of funds for this purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE}) (a) and (b) The Sev-
enth, Eighth and Ninth (First Report for 1989-
90) Finance Commissions had made spe-
cific recommendations for upgradationgrants
to the State Governments for construction of
court buildings and residential accommoda-
tion for judicial officers. State Governments
were required to get their action plans in
respect of these schemes approved by the
Government of India. Releases were made
in the form of “on account” payments and
subsequently on the basis of physical and
financial progress of the schemes as re-
ported by the State Governments. The final
adjustment is made on production of com-
pletion certificates for the schemes and tak-
ing into account the “on account” payments
made earlier.

Writing off of Farmers Loans in Uttar
Pradesh

6997. SHRI VISHWANATH SHASTRI:
Will the Minister of FINANCE be pleased to
state:
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(a) whether the loans of the farmers
having less than five acres of land have also
been written-off under the Debt Relief
Scheme;

(b) if so, the number of such farmers in
Uttar Pradesh; and

(c) if not, the steps being taken by the
Government to write-off their loans?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). The Agricuitural and
Rural Debt Relief (ARDR) Scheme provides
debt relief to all eligible borrowers who are
farmers, artisans, landless cultivators and
weavers in rural areas only. As per the
provisions of ARDR Scheme the eligibility of
a borrower is determined without any refer-
ence to the size of his land holding. The
category wise break-up of relief provided is
not available since the reporting system does
not generate such information. However, as
on 26th August, 1991, the total number of
beneficiaries who have been given relief by
public sector banks, regional rural banks
and cooperative banks in the State of Uttar
Pradeshwas 51,59,896 involving an amount
of Rs.1046 crores.

(c) In view of the above, question does
not arise.

[English}

Export of Processed Food ltems

6998. SHRI BHAGEY GOBARDHAN:
Wilithe Minister of COMMERCE be pleased
to state:

(a) the details of the processed food
items being exported and the annual value

thereof; and

(b) the potential items of export and the
steps proposed to be taken by the Govern-
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ment for augmentation of such exports?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) and (b) The export
ofthe processed food items like frozen dried
fruits/vegetables, mushrooms(canned and
fresh), tropical fruit concentrates, tomato
paste, meat and meat products, ready to ear
foods, pickles and papads etc. during 1990-
91 were of the order of Rs.200 crores. To
boost exports, Government has recently
liberalised the Trade Policy. Further, through
APEDA, schemes have been drawn up for
market development, product promotion,
quality up-gradation, improved packaging,
price competitiveness etc.

[ Translation]

Atka Nallah Bridge on National High-
way No.27

6999. SHRI LALIT ORAON:Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the.work on Atka Nallah
bridge under construction at point 326 KMon
G.T. Road (N.H.27) since 1987 has notbeen
completed so far;

(b) whether the diversion around the
said bridge was completely washed away
thrice during the last four years;

(c) the original estimated cost of this
bridge and the cost overrun on account of
delay in completion of the construction work;
and

(d) the reasons for delay and the time by
which the said bridge is likely to be com-
pleted?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) Yes, Sir.
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However, this bridge lies on NH 2 and noton
NH. 27.

(b) As reported by the State Public Works
Department, the diversion for this bridge
under construction was washed away twice,
once in 1990 and again in 1991.

(c) The original estimated cost of this
bridge as sanctioned is Rs. 16.33 lakhs. The
post over-run due to delay in completion will
be know when the revised estimate for this
bridge is received from Government of Bihar.

(d) The main reason for delay in com-
pletion of the bridge Is slow progress by the
construction agency. The State Public Works
Department has indicated that work is being
expedited for carly completion after the
monsoons.

[English]
Export Oriented Units

7000. SHRI YELLAIAH NANDI: Will the
Ministerof COMMERCE be pleasedto state:

(a) whether the Government have an-
nounced some policy changes on canalised
items and 100 percent export oriented units;

(b) if so, the details thereof;

(c) the number of 100 percent export
Oriented Units presently operating in the
country and their break-up, sector-wise;

(d) the total amount of foreign exchange
eamed by these units; and

(e) the special incentives the Govern-
ment propose to give to these units for en-
couraging exports?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR! SAL-
MAN KHURSHEED): (a) Yes, Sir.
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(b) and (e) The Government has re-
viewed the listof canalised items and certain
items of Imports and Exports have been
decanalised vide Pubiic Notice No.195-ITC
(PN)/90-93 dated 14.891 in respect of im-
ports and No.23-ETC (PN)/91 dated 14.8.91
in the case of exports.

Salient features of the new policy for
100% EOUs are:-

(i) 100% EOUs are eligible for
Exim Scrips at the rate of 30%
of net foreign exchange earn-
ings.

(i) Net foreign exchange earned

by EOUs can be clubbed with
the earnings of their parent/
associated companies in the
domestic area for the purpose
of according Export House,
Trading House of Star Trading
House status for the latter.

(iii) The duty applicable on DTA
sale by EOUs has been re-
duced.

(iv) The procedures for domestic
sales by EOUs are being
streamlined.

v) The IPRS Scheme for supply
of steel to exporters is being
extended to EOUs.

(vi) A system of fast track approval
on atime-bound basis is being
introduced for new proposals
for setting up EOUs.

(vii) Powers are being delegated
to Development Commission-
ersof Export Processing Zones
to enable them to function as
the nodal agencies for 100%
EOUs also These powers
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include permissionsfor capac-
ity enhancement, broad-band-
ing, imports of additional capi-
tal goods, change of location
and according permission for
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domesiic sales.

(¢) There are at present 185 EOUs in
operation in the country. Sector-wise break-
up is as under:-

Sector No. of units in operation
1. Engineering goods 33
2. Electronics 20
3. Chemical Plastics and Allied

products 29
4. Food Agriculture and Forest

products 20
5. Textiles 27
6. Granite 29
7. Others 27

Total 185

(d) The total amount of foreign exchange
earned upto 31.3.91 is Rs.1043 crores
approx.

Import Recelpts

7001. SHRI HARADHAN ROY:Will the
Minister of FIINANCE be pleased to state:

(a) the banks through which import
receipts are brought to India; and

(b) the shortfall in receipts against im-
portsduringthelastthree years, year -Wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) As far as one can see,
imports do not involve any receipts.

(b) Does not arise.

implementation of Fourth Pay Commis-
sion’s Recommendations for Calcutta
Port Employees

7002. SHRIMATI. MALIN!I BHAT-
TACHARYA: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether the recommendations of
Fourth Pay Commission for Central Govern-
ment Undertakings and other autonomous
bodies are being implemented for the Cal-
cutta port employees;

(b) if not, the reasons for delay in this
regard;

(c) whether the amount of pension and
gratuity being give to these employees is
calculated on provisional basis; and
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(d) if so, when the Govemment propose
to resolve this situation which is causing
distress to retired employees?

THE MINISTER OF STATE OF THE
MINSTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) No, Sir.

(b) Does not arise.
(c) Yes, Sir.

(d) Though the recommendations of the
IV Central Pay Commission are not appli-
cable to the employees of the Port Trusts,
Government had decided to iiberalise the
retirement benefits on lines similar to the
IVth Pay Commission’s recommendations.
Necessary orders have been issued on
13.8.1990. The question of reckoning
emoluments for pension in respect of Class
il and class IV empioyees retiring on the
revised scales of pay effective trom
01.01.1988, had been under consideration
and in such cases, pension orders have
been issued on a provisional basis. Final
orders on this issue have been issued on
06.08.1991 and on that basis, all provisional
orders can now be finalised.

Appointment of Economic Administra-
tor

7003. SHRI SANAT KUMAR
MANDAL:Will the Minister of FINANCE be
pleased to state:

{a) whether the Government have de-
cided 1o appoint an economic administrator
to act as a co-ordinator between economic
ministries to ensure proper implementation
of the new industrial and fiscal policy meas-
ures and also to co-ordinate with IMF, World
Bank officials; and

{b) is so, the precise functions of this
administrator?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b): The Govern-
ment have already set up a Foreign Invest-
ment Promotion Board to invite and facilitate
investment in India. The Government have
also appointed a High Level Committee under
the Chairmanship of Principal Secretary to
Prime Minister to oversee the implementa-
tion of policy reforms. There is no proposal
to appoint a super economic administrator.

Widening of Pune-Belgaum Section of
National Highway No.4

7004. SHRI PRITHVIRAJ D. CHAVAN:
Wilithe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether the vehicular traffic on the
Pune-Belgaum section of the National High-
way No.4 has considerably increased;

(b) if so, whether the Government pro-
pose to convert this section of Highway into
afour-fane Expressway; and

(c) it so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER) (a) to {c): While
there has been steady increase in traffic on
this section of the National Highway, there is
no case at present to building a four-lane
expressway facility in this corridor.

[ Translation]

Loans to Unemployed Youth for Setting
up Cottage Industries

7005. SHRI GOVINDRAO NIKAM: Wil
the Minister of FINANCE be pleased o state:

(a) the cottage industries for which loan
is advanced by the nationalised banks inthe
rural areas;
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(b) the rate at which loan Is advanced to
the rural unemployed youth for setting upthe
cofttage industries and the terms and condi-
tions thereof; and

(c) the detalls of the economic pro-
grammes prepared by the Government to
remove rural unemployment?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH) (a) Reserve Bank of India (RBI)
have reported that their present data collect-
ing system from banks does not generate
data in respect of credit provided to cottage
industries separately. However, advances
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to artisans, village and cottage industries
upto Rs.25,000/- per beneficiary form pert of
weaker section advances within the priority
sector. Theterm “cottage industries”has not
been defined for this purpose.

(b) With the introduction of the revised
interest rate structure by RBI effective from
22nd September, 1990, the sector-wise
category-wise/ purpose-wise rates of inter-
est have been dispensed with. The rates of
interest on advances are linked with the size
of the loan in terms of revised interest rate

‘structure. Accordingly, the rates of interest

on advances for setting up cottage indus-
tries are as under:

Size of loanvlimit Rate for interest fer
working terms loan to
capital SS! units.

1. Upto inclusive of Rs.7,500/- 100 100

2. Over Rs. 7,500/- Upto Rs.15,000/- 115 115

3. Over Rs. 15,000/- Upto 25,000/- 120 125

4. Over Rs.25,000/- Upto Rs.50,000/- 140 130

5. Over Rs. 50,000/- Upto Rs.2 lakhs 150 140

6. Over Rs.2 lakhs 16.0* 14.0
{Minimum)

* Since revised and raised to 18.5% (minimum) with effect from 4th July, 1991.

(c)Government of India have introduced
a number of schemes such as Integrated
Rural Development Programme and the
Scheme for providing Self Employment to
Educated Unemployed Youth, which are
aimed st reducing rural unemployment. a
numberof Special Employment Programmes
formulated by State Govamments are aiso

being implemented by them.

[English)

Bhutan Compensatory Allowance to
Defence Accounts Employees

70068. SHRI BHUBANESHWAR
PRASAD MEHTA: Will the Minister of
DEFENCE be pleased to state:
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{a)whetherthe Union Government have
taken any decision about payment of Bhutan
Compensatory Allowance to the Defence
Accounts Employaes serving in Bhutan;

(b) if s0, tha details thereof; and

(c) ¥ not, the reasons for delay and the
time by which the decision is likely to be
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND THE MINISTER OF STATE
IN THE MINISTRY OF DEFENCE : (SHRIS.
KRISHAN KUMARY): (a) No, Sir.

(b) Does not arise.

(c) Due 1o financial and other implica-
tions, decisions in such matters require close
priar consultation with various concerned
Ministeries/Departments, which takes time.

[Transiation]

Land Acquired for Military Cantonment
in Ranchi

7007. SHRI RAM TAHAL CH-
OUDHARY: Will the Minister oi DEFENCE

be pleased to state:

(a) whether the land of the farmers of
Lalganj Khatanga and Mani City police sta-
tion in Ranchi District (Bihar) had been
acquire in 1970-71 ior Military Cantonment;

(b) whether these farmers have been
paid any compensation for the aforesaid
land;

(c) i not, the steps proposed o be taken
by the Government for making immediate

payment of compensation to the farmers;

{d) whether the Government have pro-
vided a passage to the residents of Sugnu,
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Garl and Khatanga throughthis cantonment
area;

() if not, the reasons therefor; and

() the time by which the passage is
likely to be provided to them?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND THE MINISTER OF STATE
IN THE MINISTERY OF DEFENCE : (SHRI
S. KRISHNA KUMAR): (a) to (c) Land in
villages of Lalganj and Khatanga in Ranchi
district, Bihar, was acquired for Defence
purposes in 1972 and compensation was
paid to the affected farmers. No land has
been acquired in Mani City police station
limits.

(d) to (f) The residents of Sugnu, Gari
and Khatanaga have been provided a pas-
sage through the Cantonment area by the
local military authorities.

Amount Spent on Persons Going
Abroad for Training

7008. SHRIUPENDRA NATH VERMA:
Will the Minister of FINANCE be pleased to
state:

(e) the number of persons who went
abroad for training on Govermment expenses
during Aprit 1, 1991 to July 31, 1991;

(b) the number of persons from public
sactor undertakings among them and the
total amount spent on them;

(c) whether the Government have de-
cided to restrict the number of persens going
abroad for training in view of the present
foreign exchange crisis; and

(d) i so, the extent of decreass in the
number of such persons during the above
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period as compared to the corresponding
period of 1990-91?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!I SHAN-
TARAM POTDUKHE): (a) to (d) Most of the
foreign training programmes are funded
under the various plans/Projects, etc. No
expenditure is involved for training under
such training programmes. There are very
few training programmes of highly special-
ised nature where no funding is available. It
is only in such cases that the officers are
deputed for training at Government cost.

The information in respect of parts (a),
(b) and (?') is not centrally maintained. The
same will be collected from the various
Ministries/Departments and laid onthe Table
of the House, as early as possible.

[English)

Conversion of State Highways into
National Highways in Andhra Pradesh

7009. SHRI K.V.R. CHOWDARY: Will

BHADRA 22, 1913 (SAKA)

Written Answers 130

the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the government of Andhra
Pradesh has sent any proposal to the Union
Government for conversion of State Roads
into National Highways; and

(b) if so, the details thereof and the
action taken thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) Yes, Sir.

(b) A statement indicating the roads
proposed by the State Government is en-
closed. The decision to declare new Na-
tional Highways in the country including in
Andhra Pradesh could be taken only after
finalisation of the 8th Five Year Plan.
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Textile Goods Export Centre at Erode

7010. DR. (SHRIMATI) K.S. SOUNDA-
RAM: Will the Minister of TEXTILES be
pleased to state:

(a) whether there is any proposal to set
up an export centre for textile goods at
Erode;

(b) if so, the time by which it will be set
up; and

(c) # not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES(SHRI ASHOK
GEHLOT): (a) to (c): No such proposal is
under Government's consideration.

Target for Production of Janata Cloth

7011. DR. G.L. KANAUJIA: Will the
Minister of TEXTILES be pleased to state:

(a) whether the target for production of
janata cloth by the States is fixed on the
basis of the number of handlooms in the
States and past performance in production;
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(b) i so, the performance of Uttar
Pradesh in this regard during each of the
last three years;

(c)the target fixed for Uttar Pradesh for
production of janata cloth during each of the
last three years and the achievements
made during the same period; and

(d) the target fixed for 1991-92?

THE MINISTER OF STATE OF THE
MINISTERY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) The target for production of
janata cloth in a State is fixed on the basis
of anumber offactors such as (i) production
capacity; (ii) past performance in the pro-
duction, (iii) entitlement for consumption of
janata cloth assessed on the basis of popu-
lation on pro-rata basis, and (iv) overall
target of production of janata cloth fixed for
the country which depends on the amount
of subsidy earmarked in a year for release
under this scheme.

(b) to (d) The details of target fixed and
the achievement made in the production of
janata cloth in Uttar Pradesh during the last
three years is as under:-

(in million square metres)
Yoar Target fixed Production achieved
1988-89 120.00 92.51
1989-90 132.00 120.62
1990-91 132.00 119.14
1991-92 100.00 —
Review on indo-Pak Border Clashes and Pakistan have established contact to

7012. SHRIMATI BASAVARAJES-
WARI: Will the Minister of DEFENCE be
pleased 0 state:

(a) whether the military officials of India

review the recent border skirmishes; and

(b) i so, the measures taken to avoid
such incidents in future?

THE MINISTER OF STATE OF THE
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MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND THE MINISTEROF STATE
IN THE MINISTRY OF DEFENCE: (SHRI
S. KRISHAN KUMARY): (a) Consequent to
the telephonic discussions between the
Indian and Pak Directors General, Military
Operations on 02 Sep '91, the Sub Sector
Commanders of the two countries held two
Flag Meetings on the 3rd and 8th Sept.
1991 to deescalate tensions generated by
the recent incidents in the Kirni village area
of the Poonch Sector.

(b) Periodic contacts are maintained at
the level of the Directors General Military
Operations of both the countries for defus-
ing tensions on the Line of Control, as and
when they arise.

[ Transiation)
Export of Tea Leaves

7013. SHRI HARI KEWAL PRASAD:
Will the Minister of COMMERCE bepleased
to state:

(a) the amount of foreign exchange
eamed from export of tea during each of the
last three years; and

(b) the quantity of tea leaves proposed
o be exported during 1991-92 and the
foreign exchange likely to be earned there-
from?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) The export eam-
ing from tea for the financial years from
1988-89 10 1990-91 is as under:

Year Export Eamings
(Rs./Crs.)
1968-89 641.87
1969-90 914.82
1990-91 1045.41
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(b)210M.Kgs. of teas valued at Rs.1200

crores is proposed to be exported during
1991-92.

(English)
Single Window Loan Schema

7014. SHRI MOHAN SINGH: Will the
Minister of FINANCE be pleased to state:

(a) whether before the raising of invest-
ment limit under single windowloan scheme,
indirect scheme of assistance to financial
institutions was hundred percent automatic
re-finance;

(b) whether the Government have re-
cently enlarged the scope of single window
loan scheme to cover projects upto Rs.20
lakhs or more for financing of fixed assets
and working capital and operated through
banks as earlier operated through financial
institutions only;

(c) if so, the details thereof;

(d) whether under single window loan
scheme, SSI promoters shall be eligible to
avail assistance under national equity fund
scheme irrespective of the population crite-
ria/ceiling;

(@) if so, whether the Government have
issued any notification in this regard; and

(f) if not, when it is likely to be done?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH): (a) Small industries Development
Bank of india (SIDBI) has reported that loans
upto Rs.10 lakhs under the Single Window
Scheme are eligible for refinance under the
Automatic Refinance Scheme (ARS). While
State Financial Corporations (SFCs) and
twin function industrial Development Corpo-
rations (IDCs) are elighle for 100% refi-
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nance under ARS, the banks are eligible for
refinance upto 75% of their loans.

(b) and (c). The ceiling on the projects
eligible for assistance under the Single
Window Scheme of SIDBI has been raised
from Rs.10 lakhs to Rs.20 lakhs and that on
working capital component of loan from Rs.S
lakhs to Rs.10 lakhs. The Scheme is at
present operated through State Financial
Corporations (SFCs) and twin function In-
dustrial Development Corporations (IDCs).
However, the extension of the Scheme for
operation through banks is under examina-
tion of SIDBI.

(d) Equity type assistance under the
National Equity Fund Scheme s availableto
new units with a ceiling of Rs.10 lacs of
project cost in the small scale sector located
in areas having a population of upto 5 lakhs
and for the rehabilitation of sick units in the
small scale sector located in areas having a
population upto 15 lakhs. The National
Equity Fund Scheme is now operated through
all SFCs as well as Banks. ARhough the
Single Window Scheme is currently oper-
ated through State level Corporations only,
SSI promoters seeking term loan assistance
from banks are also eligible to avail of assis-
tance under the National Equity Fund in
respect of projects involving capital outlays
upto Rs.10 lakhs.

(e) Govemment has incorporated the
enhancement in the size of projects eligible
for assistance under the Single Window
Scheme and the National Equity Fund
Scheme inthe new-policy measuresfor small,
tiny and village enterprises announced on
August 6, 1991.

(f) Does not arise.
Demand for Five Judiclal Districts In
Delhl
7015. SHRI MORESHWAR SAVE: Will

the Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:
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(a) whether there is any demand from
the Dethi High Court Bar Association for
dividing Delhi into five judicial districts; and

(b) if so, the action taken or proposed to
be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) Yes, Sir.

(b) The Govemment is of the view that
the interest of litigant public of Delhi should
be the main criterion in effecting changes.
Accordingly, the Govemment is actively
considering bringing measures for imple-
mentation of the proposal of bifurcation of
Delhi into five judicial districts and also
another proposal for raising of pecuniary
jurisdiction of Dethi Courts.

F.L.R. Flled by CBIl on ST. Kitts Bank
Account Case
7016: SHRI BRAJA KISHORE
TRIPATHY:
SHRI MOHAN SINGH:

Willthe Ministerof FINANCEbe pleased
to state:

(a) whether a F.ILR. was filed by the
Central Bureau of Investigation against cer-
tain person forpractising misrepresentation,
fraud etc. in St. Kitts Banks Accounts;

(b) if so, what is the fate of that F.LR.;
and

(c) whether enquiry is going on that
F.LR.?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE. (SHRI RAMESH-
WAR THAKUR) : (a) Yes, Sir.
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(b) The C.B.L has registered a case.
(c) Yes, Sir.

Emergency Landing of Transport
Alrcraft

7017. PROF. K.V. THOMAS: Wil the
Minister of DEFENCE be pleased to state:

(a) the number of Russian aircraft IL-76
with the Indian Air Force;

(b) how many of these transport aircraft
had emergency landings during the last one
year;

(c) the reasons for the emergency land-
ing of these aircraft; and

(d) steps taken to rectify the snags no-
ticed in these aircraft?

THE MINISTER OF STATE IN THE
MINSITRY OF PETROLEUM AND NATU-
RAL GAS AND THE MINISTER OF STATE
IN THE MINISTRY OF DEFENCE: (SHRIS.
KRISHNA KUMAR) : (a) 14.

(®) 3.

(c) and (d) A defect was noticed in the
engine of the IL-76 aircraft. Cormrective ac-
tion has been taken to rectify it. Further
details cannot be divulged in the public inter-
est.
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India’s Performance in international

Market
7018. DR. LAXMINARAYAN
PANDEYA:
SHRI ATAL BIHARI
VAJPAYEE:
Will the Minister of COMMERCE be
pleased to state:

(a) the position of India in the competi-
tive market of the world as regards textiles
electronics, engineering goods and con-
sumer items during the last three years;

(b) the measures being considered to
improve the performance inthe intemational
market and also the action plan chalked out
in this regard; and

(c) the impact of the steps taken in July,
1991 thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED) : (a) The latest figures
on India’s share in world exports by Com-
modity Divisions/Groups are available only
upto the calender year 1987, as given inthe
Economic Survey 1990-91. According to
these figures, India’s share in world exports
in respect of selected major items is as
under:

Commodi!y Division/Group % Share
i) = Textiles yarn, fabrics made-up

articles, etc. 21
i) Articles of apparel and

clothing accessories 26
iif) Engineering goods

(including electronics) 0.1
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Commodity Division/Group % Share
iv) CONSUMER ITEMS
Meat and Meat Products 0.2
Marine Products 22
Vegetables and Fruits 0.4
Coffee & substitutes 1.2
Tea & Mate 14.4
Spices 10.0

(b) The Government announced a pack-
age of Trade Policy reforms in July and
August, 1991, aimed at strengthening export
incentives, eliminating substantial volume of
import licensing and optimal import com-
pression. Essentialimports of sensitive items
such as POL and fertilizers were fully pro-
tected but otherimports of raw materials and
components have been linked to export
performance. REF licences have been
replaced by a new instrument called exim
Scrips. - Exim Scrips will be the means of
obtaining access to certain categories of
imports of raw materials, components and
spares. The category of unlisted OGL has
been abolished and these items are now im-
portable only against Exim Scrips. The
system of Advance Licences as an instru-
mentof export promotion has been strength-
ened.

(c) The beneficial aspects of the trade
Policy reforms will be felt only from the third
quarter of the financial year 1991-92.

Promotion of Free Trade

7019. SHRI S.B. SIDNAL: Will the

Minister of FINANCE be pleased to
state :

(a) whether the World Bank in its report
of 1990-91 has suggested that deregulation
is the need of the hour for India;

{b) if so, whetherthe Government have
examined the Report and to what extent the
Government have agreed for deregulation
and free trade; and

(c) by what time a final decision is likely
to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) The World Bank publi-
cation World Development Report (1991)
makes a mention of Indian industry not
achieving its full growth potential because of
highly protective trade policies and exces-
sive regulation.

(b) and (c) Government has seen the
report which is an annual publication on
various development related issues in the
World. Itis not a prescription nor a precon-
dition forthe World Bank lending programme

However, separately, keeping our pri-
orities in view, Government have already
announced measures aiming at greater
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deregulation in the trade and industrial sec-
tors. In particular, these measures relate to
licensing, foreign investment, foreign tech-
nology agreements, public sector policy,
MRTP Act etc.

[Translation)

Repair and Improvement of Rishikesh-
Joshimath-Badrinath Road In Uttar
Pradesh

7020. SHRICHINMAYANAND SWAM!:
Will the Minister of DEFEENCE be pleased
to state:

(a) whether the Government propose to
repaid and improve the Rishikesh~Joshimath-
Badrinath Road in view of the increasing
number of accidents every year;

(b) if so, the time by which the work on
this road is likely to start; and

(c) the amount sanctioned for this pur-
pose?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE : (SHRI S.
KRISHNA KUMAR): (a) to (c) it has been
proposed to improve the geometrics and
widen the pavement of the road. The first
phase of improvement works commenced in
1990-91 and the work is Scheduled to be
completed by 94-95. The Planning Commis-
sion has agreed to provide Rs.15 crores for
this work.

Complaints Against Cotton Companies
in Bombay
7021. SHRI RAM LAKHAN SINGH
YADAV:
SHRI ARJUN SINGH
YADAV:

Willthe Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased 1o state:
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(a) the number of complaints received
by the Registrar of Companies and by the
Government regarding working of compa-
nies dealing in cotton business in Bombay;
(b) the nature of these complaints; and

(c) the action taken thereon by the
Govemment?

THE MINISTER OF STATE IN THE

- MINISTRY OF PARLIAMENTARY AFFAIRS

AND THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM) : (a) to (c) As the
names of the companies dealing in cotton
business, exclusively or otherwise, have not
been mentioned inthe question, and records
of complaints are not maintained industry-
wise, it has notbeen found possibleto collect
the information sought.

[English)

Rehabilitation of Panyam Cement and
Mineral Industries Limited

7022. SHRIC.P. MUDALA GIRIYAPPA:
Will the Minister of FINANCE be pleased to
state:

(a) whetherthe Board for Industrial and
Financial Reconstruction has sanctioned any
rehabilitation schame for revival of the sick
Panyam Cement and Mineral Industries
Limited of Kamataka; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Yes, Sir. The Board for Indus-
trial and Financial reconstruction (BIFR) has
reporied that in exercise of powers con-
ferred under Section 18(4) of the Act read
with Section 19(3) of the Act the Board has
sanctioned a scheme for the revival of M/s.
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Panyam Cements & Mineral Industries Ltd.

(PANYAM) in its hearing held on 11th April,
1991.

(b) The scheme envisages capital ex-
penditure, clearance of pressing creditors
and statutory fiabilities and lists a set of
reliefs and concessions from financial insti-
tutions (IDBI, IFCI, ICICL LIC, UTl and IRBI),
Bank, (Banks of Baroda, Syndicate Bank,
Canara Bank, Andhra Bank, Vijaya Bank,
Karur Vyasa Bank), the State Government
of Andhra Pradesh, State Government of
Kamataka, Government of India and pro-
moters/company. The Scheme projects that
the net worth of the company would become
positive in the year 1995-96 and the cumula-
tive losses would get wiped off in the year
1997-98.

Extenslon of Period of Repayment Loan
to Gujarat
7023, SHRI SHANKERSINH
VAGHELA:
SHRI KASHIRAM RANA:

Wil the Minister of FINANCE be pleased
o state :

(a)whetherthe Union Government have
received any proposal from the Government
of Gujarat for extension of the period of
repayment of loan granted to it under the
Agricultural and Rural Debt Relief Scheme;
and

(b) # so, the action taken by the Union
Government thereon?

THE MINISTER OF STATE IN THE
MINSTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b) Yes, Sir. A request was
received from the State Govemment of
Gujarat in November, 1990 seeking exten-
sion of the repayment period of the loan
under the Agricutural and Rural Debt Relief
(ARDR) Scheme, 1990 upto the end of Vill
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Plan period. The aforesaid loan was given
by Reserve Bank of India (RBI) and National
Bank for Agriculture & Rural Development
(NABARD) at the stipulated terms and con-
ditions to state Cooperative Government
Banks and State Land Development Banks
against State Government guarantees. Af-
ter due consideration of the proposal by RBI,
the State Government was informed that it
was not possible to give any extension of the
period of repayment of the loan beyond the
stipulated period of 3 years.

Alleged Irregularities in New Bank of
india

7024. SHRI MADAN LAL KHURANA:
Will the Minister of FINANCE be pleased to
state:

(a) whether the legal requirements of
cash reserve ratio and statutory liquidity
ratio were not maintained inthe New Bank of
India resulting in over-lending, cash losses
etc. during 1990 and 1991.

(b) if so, the reasons therefor;

(c) how the Government propose to
deal with the matter,

(d) whether the conditions prevailing in
other banks have also been studied, and

(e) if so, the steps taken or proposed to
be taken against the persons found guilty?

THE MINISTER OF STATE IN THE
MINISTERY OF FINANCE (SHRI DALBIR
SINGH): (a) No, Sir. Reserve Bank of India
(RBI) have reported that New Bank of India
complied with statutory requirements regard-
ing maintenance of Cash Reserve Ratio
(CRR) and Statutory Liquidity Ratio (SLR)
during the period from April, 1989 to March,
1991.

(b) and (c): Do not arise.
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(d) and (e) RBI keeps continual watch
on the maintenance of CRR and SLR re-
quirements by banks. In case of default,
penal interest is charged from the defaulting
banks depending on the duration of default.

[Translation)
Chit Fund Companies

7025. SHRISANTOSH KUMAR GANG-
WAR: Will the Minister of FINANCE be
pleased to state:

(a) whether the functioning of the Chit
Fund Companies has been reviewed;

{b) if so, the details thereof;

(c) the total amount deposited by the
public in these companies at present;

(d) whether any cases of embezzle-
ment and irregularities have been brought to
the notice of the Government during the last
three years;

{e) if so, the details thereof; and

(f) the steps taken or proposed to be
taken by the Government to check such
irregularities and ensure the safety of public
money deposited in these companies?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH) (a) No, Sir.

(b) Does not arise.

(c) Reserve Bank of India (RBI) have
reported that total deposits of the reporting
Chit Fund Companies aggregated to Rs.
876 crores as on 31-3-90, out of which only

Rs. 1 crore were public deposits.

(d) RBl havefurther reported that cases
of imegularities in regard to the public depos-
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its held with such companies are rare and no
such case has come to their notice during
the last three years.

(e) and (f). Do not arise.
[English}

Export Incentives to Big Business
Houses :
7026. SHRI INDRAJIT GUPTA:
SHRI SANAT KUMAR
MANDAL:

Will the Minister of COMMERCE be
pleased to state:

(a) whether according to a study made
by the Institute for Studies in Industrialdevel-
opment (ISID)theexportincentives extended
to big business houses have turned them
into traders instead of making them more
competitive;

(b) whether the Government have stud-
ied the said report; and

(c) i so, the action proposed to be taken
by the Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) to (c). Yes, Sir.
ISID has so stated in their report. However,
it may be stated that under the existing
import & Export Policy, there is no stipulation
to the effect that one can export goods of
ones own manufacture only. However, in
terms of new trade policy announced re-
cently, imports have been linked with the
exports in the case of large scale and PMP
Units. Large Scale Units will no longer be
eligible for the grant of special licences for
the import of their requirements of raw mate-
rials, components and consumables etc.
Similarly, PMP Units will not be elighble for
import of thels requirements of OGL Rems of
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raw materials, components and consum-
ables etc. These categories of importers will
now have to follow Exim Scrip route for
meeting their import requirements of above
tems.

[Translation]

Opening of Bridge on Gomati River
Near Chandvak in Uttar Pradesh

7027. SHRI RAM BADAN: Will the
Minister of SURFACE TRANSPORT be

pleased to state:

(a) whether the Government propose to
open to traffic the newly constructed bridge
on Gomati river near Chandvak on Var-
anasi-Gorakhpur National Highway in Uttar
Pradesh;

(b) if so, when;
(c) if not, the reasons therefor;

{d) whether the Govemnment have re-
ceived some complaints about the use of
sub-standard material in the construction of
the said bridge; and

(o) if s0, the action taken or proposed to
be taken against the persons found guilty?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE
TRANSPORT(SHRIJAGDISHTYTLER): (a)
Constitutionally this Ministry is responsible
for development and maintenance of Na-
tional Highways only. All other roads are
essentially the responsbility of the State
Governments/Union Territories concemed.
The bridge in question does not fall on any
National Highway buton a State road. There-
fore the Government of Uttar Pradesh is
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primarily responsible for its construction and
opening tc traffic.

(b) to (e). Does not arise.

Income Tax Collection from Govern-
ment Employees

7028. SHRI RAM NARAIN BERWA:
Will the Minister of FINANCE be pleased to
state:

(a) the total number of Govermnment
employees who have paid income tax during
the last three years and the amount of in-
come tax collected from them year wise; and

(b) the total amount of income tax col-
lected by the Government during the above
period?

THE MINISTER OF STATE IN THE
MINISTRY OF FINCANCE (SHRIRAMESH-
WAR THAKUR)

(a) The amount of income-tax collected
by way of deduction of income tax at source
from the salary of Government employees
during 1988-89, 1989-90 and 1990-91 was
Rs. 228 crores, Rs. 241 crores & Rs. 216
crores respectively. The Central Board of
Direct Taxes does not compile separate
data regarding the number of Government
employees who have paid Income-tax. The
information will have to be collected from
assessing officers and ITOs (TDS Circles
spread all over the country. This will involve
considerable time and effort, which will not
be commensurate with the results sought to
be achieved.

(b) The Income-tax collection (including
corporation tax collection) during the last
three years was as follows:
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Year Total amount of
income-tax collected
(Rupees in Crores)
1988-89 8,648
1989-90 9,722
1990-91 10,691
[Englsh]
Coast Guards
7029, SHRIRAJNATHSONKAR SHAS-

TRI:Willthe Minister of DEFENCE be pleased
o state:

(a) whether attention of the Govern-
ment has been drawn to the news item
captioned “Raised eyebrows at Coast
Guard's methods of seizure™ appearing in
the Economic Times dated August 7, 1991;

(b) if so, the details thereof;

(c) whether any enquiry has been con-
ducted into the whole affair;

(d) i so, the autcome thereof; and

(e) the steps taken by the Government
in the matter?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND THE MINISTER OF STATE
IN THE MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMAR): (a) Yes, Si.

(b) 10 (8). On the night of 24th-25th July
1991, an uniit vessel was sighted by CG ship
“Veora", while on an anti-smuggling patrol,
south of Bombay. The representatives of
Directorate of Revenue inteligence (DRI)
weve onboard this ship. This unlit vessel was
pursued by CGS Veera and ordered to stop,
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butthe former resorted to firing. In response,
CGS Veera had to engage the craft with 40/
60 mm gun, Which resulted in its sinking. On
rummaging by DRI, contraband silver val-
ued at Rs. 6.87 crores and 3 dead bodies
were recovered from the sunkenvessel. The
vessel was a Pakistani vessel named ‘Lucky’
and was manned by Pakistani crew and
fitted with sophisticated navigation‘commu-
nication equipment.

During the engagement, some stray
shots fired by CGS Veera appear to have
ricocheted off the water and landed in the
adjoining coastal areas, resufting in minor
injuries to 4 persons.

Subsidies for Public Utllity Services in
Delhl

7030. SHRI RAM KAPSE: Will the
Minister of FINANCE be pleased to state:

(a) whether the per capita income in
Delhi is the highest In the country;

() if so, the details thereof;

(c) whether the various public utility
services in Delhi are highly subsidised;

(d) if so, the reasons therefor;

(e) whether it is proposed to cut down
the various subsidies ; and

(f) i not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE): (a) and (b). Yes, Sir.
A Statement is enciosed.

(c) and (d). The major public utiity serv-
ices in Delhi being given assistance are the
Dethi Transport Corporation, the Delhi Mitk
Scheme and the Badarpur Thermal Power
Station. Assistance is provided to the Delhl
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Transport Corporation to cover its cash  operation and maintenance and the receipts
losses, tothe DethiMik Schemetocoverthe  of the power station.

difference between the cost of production

and the receipts by way of sale of milk and to (e) and (f). The above subsides are
the Badarpur Thermal Power Stationtocover  under constant review and cofrective action
the difference between the expenditure on  taken is necessary.

STATEMENT

Per capita income of various States/Union Territories at current prices (arranged in
descending order) during 1987-88.

SL No State/U.T Per capita income
(Figures in Rs.)

1 z 3

1. Delhi ) 7788

2. Goa 6209

3 Pondicherry. 5622

4 Punjab 5572

5. Maharashtra 4558

6. Haryana 4312

7. Mizoram 4077

8. Sikkim 3886

9. Arunachal Pradesh 3679
10. Gujarat 3509
1. Tamil Nadu 3362
12. Nagaland 3361
13. Kamataka 3254
14 Himachal Pradesh 3122
18. - West Bengal 3046

16. Madipur 3008
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StateU.T Per capita income

Si. No
(Figures in Rs.)

1 2 3

17. Meghalaya 2893
18. Andhra Pradesh 2839
19. Kerala 2828
20. Jammu & Kashmir 2701
21. Assam 2589
22 Tripura 2494
23. Madhya Pradesh 2433
24, Uttar Pradesh 2382
25. Rajasthan 2363
26. Orissa 2194
27. Bihar 1846

Based on old (1970-71) series of State Domestic Product.

Source:

-Note 1.

Note 2.

Directorate of Economics & Statistics of respective State Government/UT

The estimates of per capita income are not prepared by the UTs of
Andaman & Nicobar Islands, Chandigarh, Dadra & Nagar Haveli, Daman
& Diu and Lakshadweep.

As the source of per capita income are different L.e. the concemed State/
UT, the above figures of the various States/Uts are not strictly comparable.
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Loans of Fishermen

7031. SHRICHNNDRESHPATEL:Will
the Minister of FINANCE be pleased to
state:

(a) whether loans are given to fisher-
men for various purposes by banks and
other financial institutions;

(b) whether other facilities and sub-
sides are also given to the fishermen and
other persons employed in the fishing trade;
and

(c) if so, the details of such loans, facili-
ties, subsidies, etc. given to the fishermen
and others in Gujarat during each of the last
three years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). Reserve Bank of India
(RBI) has reported that advances provided
by commercial banks for fisheries are cov-
ered under Priority Sector as activity alliedto
agriculture and hence eligible for various
concessions such as concessional rate of
interest, liberalised margin and security
norms. Shortterm andterm loans are granted
by banks for development of fisheries in all
its aspects from fish catching tothe stage
of export, financing of equipment necessary
for deep sea fishing, etc. Besides, under
Integrated Rural Development Programme,
Govemment subsidy ranging from 25% to
50% is given for the above activities to
eligible borrowers. The amount of loans and

K ]
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advancesdisbursed for fisheries by ali sched-
uled commercialbanks in the State of Gujarat
for during the last three years is as follows:

(Rs. in crores)

Years Amount

June 1987 6.90

June 1988 743

June 1989 267
(latest available)

investment by Bank and financial
institutions in Maharashtra.

7032. SHRI ANNA JOSHI: Will the
Minister of FINANCE be pleased to state:

(a) the amount invested by the Life
Insurance Corporation of India, General
Insurance Corporation and various banks in
Maharashtra separately during the last three
years;

(b) whether these banks and financial
institutions have any proposal to invest
more capital in Maharashtra; and

(c) it so, the details thereof?
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a)

Years Amount (Rs. in Crores)

LILC G.\C
1988-89 206.86 80.31
1989-90 402.23 143.37
1990-91 315.16 143.27
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information in respect of Banks is
being collected and will be laid on the
Table of the House.

(b) and (c). Investments of LIC and GIC
funds are govermned by the provisions of
Section 27A and 27B respectively of the
insurance Act, 1938 as also the Government
guidelines issued in this behalf. While insti-
tutions have taken a number of steps to
promote higher level of enterpreneurial
activity in industrially less developed re-
gions, the flow of institutional assistance to
any region depends on the number of worth-
while proposals coming from them.

Legal aid and Advice Boards

7033. SHRIN. DENNIS: Will the Minis-
ter of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a)whetherLegal Aid and Advice Boards
have been set up in all States and Union
Territories;

(b) if so, the details thereof; and

(c) # not, the reasons therefor and the
steps taken by the Govemnment to set up
these Boards in States/Union Territories?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS AND PARLIAMENTARY AF-
FAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) and (b). Legal
Aid and Advice Boards have been set up in
the States of Andhra Pradesh, Assam, Bihar,
Goa, Gujarat, Haryana, Himachal Pradesh,
Jammu & Kashmir, Karnataka, Kerala,
Madhya Pradesh, Manipur, Meghalaya,
Nagaland, Orissa, Punjab, Rajasthan,
Sikkim, Tamil Nadu, Tripura, Uttar Pradesh
and West Bengal and the Union Territories
of Chandigarh, Daman & Diu, Delhi and
Pondicherry. Legal Aid and Advice Board
has also been set up in the Andaman &
Nicobar Islands but it has yet to become
functional pending creation of some posts.
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(c) Legal Aid Boards have not yet been
set up in the States of Arunachal Pradesh
and Mizoram because of their traditional
tribal customs and laws. However, Legal Aid
Programmes in these states are being
monitored by the Judicial Department of
their respective Governments.

Steps are also being taken to set up
Legal Aid and Advice Boards in the Union
Territory of Dadra and Nagar Haveli and
Lakshadweep.

Housing Finance by Banks

7034. SHRI LOKANATH CH-
OUDHURY: Will the Minister of FINANCE
be pleased to state:

(a) the details of the guidelines issued
by the Reserve Bank of India from time to
time and contents of their letter dated No-
vember 2, 1988 to the Scheduled Commer-
cial banks for providing credit to housing
sector;

(b) whether the guidelines and contents
ofthe aforesaid RBlletter arein operation as
on date;

(c) # so, whether the scheduled com-
mercialbanks have extended adequate credit
to the individuals/members of the group
housing societies during the last two years
and till date, for boosting the housing activi-
ties in the Union Territory of Delhi; and

(d) if so, the factual position thereof?

THE MINISTER.OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). The main features of
the guidelines regarding housing finance
issued by Reserve Bank of India (RBI) to all
Scheduled Commercial Banks in Novem-
ber, 1983 and modifications made in‘it from
time to time are indicated in the attached
statement. These guidelines are still gener-
ally in operation.

(c) and (d). RBI has reported that the
banks have been achieving the al-india
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target setfor housing finance. However, the RBI has reported that it is not maintain-
direct lending to individuals/groups of indi-  ing separate data for the Union Territory of
viduals including co-operative housing so-  Delhi. However, the factual position regard-
cleties is lower thanthe quantum earmarked ing the targets and achievements for the
forthe purpose. The banks have, therefore, year 1989-90 for the country as a whole
been advised to step up direct lending for  including Delhi, are us under:

housing during the current year.

(Rs. in crores)

Target Achievements

Overall Target (All india) 322 390.41
(Provisional)
Direct lending 96.60 41.61

The targets for the years 1990-91 and 1991-92 are as under:

1990-91 1991-92

Overall Target (Al India) 387 364
Direct lending 116.10 109.20
STATEMENT

Main features of guidelines issued in November, 1988
1. Direct Lending:

i) The maximum period of repayment of housing loan from commercial banks
which was 10 years has been extended upto 15 years.

i)  The maximum margin has been reduced from 50% io 35%.

fii)The rate of interest for housing loan has been altered with effect from October, 10,
1988 as under:

Rate of Interest
Amount of loan (percent per annum)
1. Upto Rs. 20,000 125
2. Above Rs. 20,000 and 135
upto Rs. 50,000
3 Above Rs. 50,000 and 14.0
upto Rs. 1 lakh

4 Above Rs. 1 lakh 145-16.0
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Therate of interest for housing loans for
Scheduled Castes/Scheduled Tribes upto
and inclusive of Rs. 5,000/- remains un-
changed at 4% per annum.

iv)  Where morigagee of property
or bank guarantee is not feasible, banks
have been permitted to accept other forms
of securities such as Life Insurance Policies,
Govemnment Promissory Notes, etc.

v)  Than banks will also have the
discretion tofix the repayment instalmentsin
such a way that housing loans become
more affordable by the lower income groups
and repayment instalments may not exceed
normally 30% of the income of the borrower.

vi)in the case of individuals who might
have raised funds from other Sources, banks
have been pemmitted to provide supplemen-
tary finance.

vii) Banks have been permitted to
extend credit for additions, repairs and
alterations of houses.

vii)  The total loan per individual
for housing from the bank is the not to
exceed Rs. 3 lakhs.

ix) Bank finance given for slum
improvement schemes implemented by the’
public agencies is to be treated as part of
housing finance.

Il. Indirect Lending:

i) Banks to grantterm loans
to housing finance institutions and housing
boards taking into consideration their debt-
oquity ratio, track record and other relevant
factors. Therate of interest willbe 12.5% per
annum provided not less than 75% of the
units financed are meant for the economi-
cally weaker sections and lower income
groups and the rates of interest charged to
ultimate beneficiaries and other terms are
as stipulated in case of direct finance.

)] Banks may extendfinance
to public agencies for acquisition and devel-
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opment of land as part of complete project
including development of infrastructure
provided that the project is completed within
3 years.

fii) Banks may exténd credit
on commercial terms to private builders of
repute by way of demand loans finked to
each specific project for a maximum period
of 18 months. (Since June, 1991RBI has
permitted banks to grant term loans for a
period of 3 to 5 years linked to specific
projects where payment from prospec-
tive buyers of the dwelling unit is not to be
received during development, and construc-
tion stage and refinance from National
Housing Bank (NHB) is avaifable.)

Modifications made in the guidelines from
time to time

The banking system were allocated a
target in May, 1979 of Rs. 75 crores which
was approximately 0.5% of the total ad-
vances of all scheduled commercial banks
at the end of December, 1978.- Subse-
quently, in January 1989, the overall hous-
ing finance was linked to the growth in bank
deposits and the banks were advised to
compute their respective shares of housing
finance at 1.5% of their incremental depos-
its of the curmrent year over that of the
previous year.

In may, 1989 with a view to ensure
adequate direct lending for housing to
individuals or groups of individuals including
cooperative societies, Reserve Bank of India
have advised the commercial banks that
atleast 30% of the total allocation for hous-
ing should be reserved for direct lending.
Further 30% of the allocation is required to
be by way of term loans to housing finance
companies, housing boards and other pub-
lic housing agencies. The balance 40% of
the allocation will be available for subscrip-
tion fo the guaranteed bonds and deben-
tures of National Housing Bank and Housing
& Urban Development Corporation.

Further, banks have been permitted to
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e3end loans over Rs. 3 lakhs, but such
lofs would not be counted for housing

finence targets.
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The current interest rate structure ef-

fective from September, 1990 which is also

applicable to housing finance is as under:

Size of limit

@  Upto and inclusive of Rs. 7,5000/-

8)  OverRs. 7,500/- and upto Rs. 15,000/-
c)  Ower Rs. 15,000/- and upto Rs. 25,000/-
d)  Over Rs. 25,000/- and upto Rs. 50,000/-

e) OverRs. 50,000/- and upto Rs. 2 lakh

f)' Ower Rs. 2 lakh

Rate of Interest
(percent per
annum)

10.0
115
12.0
14.0
15.0

18.5*

(*Effective from 4th. July, 1991)

. Outstanding Loans of Financial institu-
tions Against Private Sector

7035. SHRI ANIL BASU: Will the Min-
ister of FINANCE be pleased to state:

(a) whether attention of the Govem-
ment has been drawn to the news item
captioned “Liquidity crisis forces Financial
Institutions to slash aid to private sector”
appearing in the Economic Times dated
August 13, 1991;

(b) # so, the total amount of outstanding
loans granted by the financial institutions to
private sector and the remedial measures
taken by the Government to realise the
outstanding loans;and

{c) the names of private sector compa-
nies whose outstanding amount is more
than rupees five crores?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Yes, Sir.

(b) The total amount of outstanding
loans granted 1o the private sector by the

Financial Institutions, namely Industrial
Development Bank of India (IDBI), Industrial
Finance Corporation of India(IFCI) Industrial
Credit and Investment Corporation of India
(ICICl), Export-lmport Bank of India (Exim
Bank) and Industrial Reconstruction Bank of
India (IRBI) ason31.3.1991 is Rs. 16,790.36
crores. Recovery of dues, both current as
well as overdues, is a continuous process.
It is effected in accordance with the repay-
ment schedules drawn at the time of signing
of the loan agreements. In addition to this,
the Institutions adopt a variety of measures
for recovery of overdues. These include
mounting of pressure on the concerned
units as weli as their guarantors to fulfil their
guarantee obligations and rescheduling of
lcans In deserving cases. In respect of
certain non-viable units, the institutions also
go in for a one-time settlement. In excep-
tional cases where all other measures fail,
the Institutions recall their loans and file
recovery Ssuits.

(c) Thenames of private sectorcompa-
nies whose outstanding amounts are more
than Rs.5.00 crores each are not disclos-
able as itis not the practice of the Financial
Institutions to release information about
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their individual constituents in accordance
with the secrecy and fidelity that is main-
tained about their clients and as is provided
by law.

Trade with USSR

7036. SHRI RABI RAY:
SHRI SHANKERSINH
VAGHELA:
SHRI MORESHWAR SAVE:

Will the Minister of COMMERCE be
pleased to state:

(a) whether the Union Government
have assessed the impact of the recent
changes in the USSR on the trade with that
country;

(b) if so, the details thereof;

{c) the present exchange rate of rupee
and rouble;

(d) whether it is at par with the ex-
change rates of rupee-dollar and dollar-
rouble; and

(e) the steps proposed to be taken by
the Union Government to develop trade with
USSR in a realistic Rupee-Rouble equa-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) and (b). Govemn-
ment is closely monitoring the swiftly chang-
ing development in the USSR and its impact
on the indo-USSR trade.

{c) According to the latest information
available from the Reserve Bank of India, the
Rupee-Rouble exchange rate as on 5.9.91
is Rs. 30.8390 = Rouble 1.

(d) and (e). k is difficult to compare to
rupee-rouble exchange rate with the ex-
change rates of rupee-doliar and dollar-rouble
because the rouble is not a quoted convert-
ble currency in world exchange markets.
Indo-Soviet trade is in non-convertible In-
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dian Rupees. As on 5.9.1991 the Dollar-
Rupee Exchange ratewas 1US $- Rs.26.08.
The official exchange rate of the rouble ason
2.9.91 was US $ 1 = Rouble 0.5936.

[Translation)
U.S.A. Visit of Chief of Army Staft

7037. SHRI
NAYAK:
SHRI GEORGE FERNAN-

DES:

MRUTYUNJAYA

Will the Minister of DEFENCE be
pleased to state:

(a) whether the Chief of the Army Staff
visited U.S.A. in the third week of August,
1991;

(b) if so, what was the purpose of the
visit; and

(c) the outcome of the discussions held
there?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND THE MINISTER OF STATE
IN THE MINISTRY OF DEFENCE (SHRI S.
KRISHANKUMAR): (a) Yes, Sir.

(b) The visit of the COAS to the USA
was a goodwill visit undertaken in response
to an invitation from the Chief of Staff of the
US Army. Similar reciprocal visits are un-
dertaken with a number of other countries
also.

{c) The visit provided an opportunity to
exchange views on various issues of mutual
interest, including prospects of closer De-
fence Cooperation between the two coun-
tries.

[English)
Electoral Rolls

7038. SHRI KODIKKUNNIL SURESH:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased fo state:
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(a) whether there is always a difference
between the population and electoral rolis
whenever these are revised;

() i so, the reasons therefor;

(c) whether any State Government has
made efforts 10 compare 10 elecioral rolis
with the last census figures;

(d) if so, the details thereof;

(e) whether any complaints have been
received by the Government regarding non-
inclusion of names of voters in the voters in
the voters lists; and

() if so, the steps being taken by the
Govemnment to arrange for athorough check
of the electoral rolis?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF JUSTICE AND COMPANY AF-
FAIRS (SHRIP.R. KUMARAMANGALAM):
(a) Yes, Sir.

(b) Electoral rolls comtains only that pan
of the iotal population which is eligible to
vote.

(c) and (d) The Government is not
aware of such eflorts being made by any
State Govermnment.

(e) Yes, Sis.

() The superintendence, direction and
control of preperation of electoral rolls is
vested in the Election Commission and not
in the Government under article 324 or the
Constitution of india. The Ragistration of
Electoral Rules, 1960 make detailed provi-
sions for preparation and revision of rolls is
done at the beginning of every year and wide
publiclly is given about the programme of
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Confiscated Ophwm

7039  SHRI MAHESH ANODIA:
SHRI VIRENDRA SINGH:

Willthe Ministar of FINANCE be pleased
o state:

(a) the stock of confiscated opium with
the Union Government as on August 31,
1991;

(b) the time by which it will be disposed
of; and

(c) the purposes for which it will be
utiksed?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) to (c). Confiscated
opium is transferred by drug law enforce-
ment agencies 1o the Government Opium &
Akaloid Works Undertakings located at
Neommh{ll’)orGhazpu(UP)brbelng
captively utilised for manufacture of
bdsasaﬂmnrmodubtdeﬁnb
tion, i not found suitable for this purpose.
Approximately 7500 kgs. of much opium
was in stock in the two Government Opium
& Akaloid Works Undertakings at Ghazipur
(UP) and Neemuch (MP) as on 31.8.1991.

cated opium will be disposed of by 31st
Mach, 1992.
[ Transiation)

Loans to Sick Textils Units

7040. SHR SMON MARANDL: Wa
the minister of TEXTRES be pleased %o
state: .

(a) whether there is a proposal to grant
loans at 11.5% percent rate ofinterest tothe
" ) # 30, the details in this regard; and

(c)the namesof such sick units 1o whom
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loans will be granted and the total expendi-
ture likely to be incurred ‘thereon, State-
wise?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) There is no such ‘proposal
under consideration.

() and (c) Do not arise in view of (a)
above.

[English}
Losses in Banks

7041. SHRI GEORGE FERNANDES:
Will the Minister of FINANCE be pleased to
state:

{a) whether the Governmént are aware
of the loss of colossal amount of moneyby
the public sector banks through fending to
non-credit-worthy individuals and corporate
groups;

(b) it so, what is the extent of such
losses;

{c) whether responsibility has been
fixed for such losses;

(d) whetherthe Govemmentpmposeto
set up a commission of inquitry to investigate
into alt acts of malfeasance by definquent:
bank officials; and

(e) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE {SHAY" ‘BALBIR
SINGH): (a) Banks being institutions, the
possibifity of certain advanceswrmngsud(y
and thereby resulting in losses to the ¢on-
cerned banks is inherent in the system:.

(b) The formats of batance sheét *ahd’

profit & Loss account of banks,as set out in

the Third Schedule of Banking Regulation
Act, 1949, do not provide for such informa-
tion.
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(c) Allirregularities are Investigated and
appropriate remedial action is taken wher-
ever necessary.

(d) and (e). The existing systems and
procedures obtaining in public sector banks
with regard to scrutiny of affairs by internal
inspectors, -external statutory auditors as
also RBFs periodic inspections are consid-
ered adequate. The Central Bureau of In-
vestigation has also jurisdiction over the
banks and invastigate cases on the request
of Government, Reserve Bank of India, banks
and éven suo-motto.

[Transiatidn)

Expressway from Ahmedabad to

7042. SHRI KASHIRAM RANA: Wil
the Minister of SURFACE TRANSPORT be
pleased to state:

(2) whether the implementation of the
Expressway project from Ahmedabad to
Vadodara'has'been considerably delayed;

(b) if so, the reasons therefor;

‘(c) the amount sanctioned for this proj-
ectand the time by which it is scheduled to
be completed;

(d) the costoverrun due to delay in the
construction of this Expressway; and

(e) the measures taken sofarto ensure
early completion of this project?

THE MINISTER OF STATE OF THE
MINISTRY OF TRANSPORT (SHRI
JAGDISH TYTLERY: (a) Yes, Sir.

(b) The delay in execution of the project
has been due to poor performance of the
comactors

(c)ThoonginalsanctionodeqslwasRs
137.20 crores and the work is presently
scheduled for completion by Dooomba
1994.
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(d) The Roevised Cost is yet to be
assessed by the State Government.

(e) Major contractual problem have
been resolved by the Governmentto enable
contractors to expedite the progress.

[English]

Setting Up of Jute Goods Industry at
Noida near Delhi

7043. SHRI CHITTA BASU: Will the
Minister of TEXTILES be pleased to state:

(a) whether there is any proposal to set
up a modern factory for the manufacture of
jute goods at Noida near Delhi;

(b) if so, the details thereof; and

(c) the time by which it is likely to be set
up?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, Sir.

(b) and (c) Do not arise.
[ Translation]

Construction of a new Bridge on River
Chhonda

7044. SHRIBARE LAL JATAV: Wilithe
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the old bridge on river
Chhonda on National Highway in Morena
district is in dilapidated condition;

(b) if so, whether the Government
propose to construct a new bridge on this
Highway and raise the level of this road till
a new bridge is constructed there; and

(c) i so, when it is likely to be done?
THE MINISTER OF STATE OF THE

MINISTRY OF TRANSPORT (SHRI
JAGDISH TYTLERY): (a) to (c). Presumably
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the Hon'ble member is referring to the old
bridge across Assan River at Km 85/10 on
NH 3 near Chonda village in Morena District.
The existing bridge is old and weak. Con-
struction of a new bridge including ap-
proaches is included in Annualplan 1991-92
for sanction subject to finalisation of the
technical details.

Closure of Nationalised Cotton Mills in
u.p

7045. DR. LAL BAHADUR RAWAL:
Will the Minister of TEXTILES be pleasedto
state:

(a) whether the some of the cotton milis
in Uttar Pradesh which were nationalised
during the last few years are lying closed;

(b) if so, the reasons therefore and the
names and locations of such mills; and

(c) the details of losses suffered by
these mills during 1988-89 and 1989-90?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, Sir. None of the mill
nationalised by the Central Government and
run by National Textile Corporation is lying
closed in the State of Uttar Pradesh.

(b) and (c). Do not arise.
[English)

Asilan Development Bank Assistance
for reconstruction of National Highways

7046. SHRIMATI DIL KUMARI BHAN-
DAR:i: Willthe Minister of SURFACE TRANS-
PORT be pleased to state:

(a) whether the Asian Development
Band has provided financial assistance for
the reconstruction of National Highways;

(b) if so, the details thereof;
(c) whetherthe Government proposeto

allocate funds for reconstruction and widen-
ing of national Highways connecting Sikkim;
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(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF TRANSPORT (SHRI
JAGDISH TYTLER): (a) and (b). yes, Sir.
The Asian Development Bank has agreedto
provide financial assistance for the following
National Highway Projects:-

1.  Widening to 4-lanes and
strengthening Anakapally
to Vishakhapatnam Sec-
tion of NH.5 (46 kms) in
Andhra Pradesh.

2. 4-laning and strengthen-
ing from Ballabgarh to
Mathura Section of NH.2
(111 kms) in Haryana &
Uttar Pradesh.

3.  4-aning and strengthen-
ing Bangalore-Karnataka/
Tamil Nadu Border Sec-
tion of NH.7.

4. 4-laning and strengthen-
ing Alwaye-Vyttila and
Aroor-Sherthla Section
(37 kms) and strengthen-
ing Vyttila-Aroor Section
(10 kms) of NH.47 in
Kerala.

5. 4-aning and strengthen-
ing Achrol-kotputli Section
of NH.8 in Rajasthan.

(c) to (e). While National Highway No.
31Aleading to Sikkim has not been included
for external assistance under the Asian
Development Bank Programme, it Is being
improved continuously subjecttothe availa-
bility of funds.

Selzure of Diamonds

7047. DR. C. SILVERA: Will the Minis-
tor of FINANCE be pleased to state:
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(a) whether diamonds worth Rupees
one crore were seized by the enforcement
agencies during August, 1991;

(b) if so, the details thereof;

(c) whether the Government have some
plan for the utilisation of these diamonds;
and

(d) if so, the details thereof and if not the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). Acting on spe-
cific information, S/Shri Abdul Rahman,
Mohammed Sharib Usman and Nazir Mo-
hammed were intercepted at 1.G.l. Airport,
New Delhi, on 24.8.91 when they were leav-
ing for Hong Kong by Flight No. BA-035 and
cut and polished diamonds valued at Rs.
87,77,000/- alongwith US $ 73,600/- were
recovered and seized from their possession.

(c) and (d). Confiscated cut and pol-
ished diamonds are sold by the Customs
Department for the purposes of export.

Casual Workers in C.A.D. Camp Phul-
gaon Wardha

7048. SHRI RAMCHANDRA MARO-
TRAO GHANGARE: Will the Minister of
DEFENCE be pleased to state:

(a) whether more than one hundred
class IV casual workers are working in the
C.A.D camp Phulgaon district, Wardha for
more than five years;

(b) whether the camp authorities still
employ more casual workers every year at
occasional intervals; and

(c) if so, the reasons why the previous
class IV so-called ‘casual’' workers are not
either regularised or made permanent?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND THE MINISTER OF STATE
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IN THE MINISTRY OF DEFENCE (SHRI S.
KRISHNANKUMAR): (a) No, Sir

(b) No, Sir, However, in the period be-
tween November 1990 to January 1991, and
March 1991 to July, 1991, a few casual
workers were employed for the specitic and
purely seasonal work of clearing the wild
growth of grass, to avoid the risk of fire.

(c) Does not arise.

Conversion of Bangalore - Mysore
Highway Into Express Highway

7049. SHRIH.D. DEVEGOWDA: Wil
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whetherthe Government proposeto
convert Bangalore - Mysore State Highway
into Express Highway; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLERY): (a) No, Sir.

(b) Does not arise.
[ Translation)

Appointment of Judges for Motor
Vehicle Accident Tribunals

7050. SHRI SURYA NARAYAN
YADAV: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether the judges have been
appointed only In three out of the six Motor
Vehicle Accident Tribunals in Delhi; and

(b) if so, the time by which the judges
will be appointed in the remaining three
Tribunals to ensure the expeditious disposal
of all cases of motor accident claims?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
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(SHRI JAGDISH TYTLER): (a) and (b).
Judges of 3 out of 6 Motor Vehicles Accident
Tribunals in Delhi were promoted to the
Delhi Higher Judicial Service by the High
Court of Delhi and they were relieved of their
duties in the first week of June, 1991. The
Delhi Administration have taken up the
matter with the High Court of Delhi for filling
up the three vacancies of judges in the
MACTs expeditiously.

income Tax allowance payable to
employees of Public Sector Undertak-
ings.

7051. SHRI YASHWANTRAO PATIL:
Will the Minister of FINANCE be pleased to
state:

(a) whether several Central Public Sector
undertakings pay tax free allowances to their
empleyees four times of their pay;

(b) i so, whether the Government pro-
pose to take into account all these allow-
ances for the income tax purposes; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) No specific instance of
such payment by a Central Public Sector
Undertaking has come to the notice of the
Government.

(b) and (c). Does not arise.
[English)

Transactions with Foreign Banks by
Public Sector Undertakings

7052. SHRICHETAN P.S. CHAUHAN:
Will the Minister of FINANCE be pleased to
state:

(a) whether the public sector undertak-
ing are having banking transactions with
foreign banks;

(b) if so, the reasons therefor and its
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effect on the business of the nationalised
banks;

(c) whether there is any proposal to
allow the public sector undertakings to bank
with the scheduled commercial banks only;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). As per extant instruc-
tions public sector undertakings are not al-
lowed to deal with foreign banks in India in
respect of their domestic banking require-
ments. However, certain public sector un-
dertakings/corporations, whose project cost
contains an element of foreign currency
component have to depend at times on
foreign banks for meeting their foreign ex-
change requirements. However, such deal-
ings do not affect the Indian business of
public sector banks.

(c) and (d). The existing policy is under
review.

SEPTEMBER 13, 1991
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Aslan Development Bank Assistance to
Private Sector Units

7053. SHRIGOPINATH GAJAPATHI:
Will the Minister of FINANCE be pleased to
state:

(a) whether the some private sector
units have secured the Asian Development
Bank assistance to expand their units;

(b) i so, the names of such private
sector units; and

(c) the details of the financial assistance
received by them from the Asian Develop-
ment Bank during last three years, years-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) Yes, Sir.

(b) and (c). The details of the private
sector units who have received financial
assistance from Asian Development Bank
so far Is as follows:
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Cantral Excise Duty and Custom Duty
Coliections in Goa.

7054. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
FINANCE be pleased 1o stale:

(a) the amounts of Central excise duty

and customs duty separately, collected in
Goa during 1989-90 and 1990-91; and

. SEPTEMBER 13, 1991
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(b) the names of all the firms/companies
in Goa paying yearly more than Rs. one lakh
as Central excise duty and the amount paid
by each of them during the above period
year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR)

(Rs. in crores)
(@) 1989-90 1990-91
Central duty 104.72 122.45
Customs duty 46.95 59.42

(b) A statement is enclosed.

STATEMENT

Names of irms/campanies in Central Excise Collectorate, Goa paying yearly more than
Rs. one lakh as Central Excise duty and the amount paid by them during 1989-90 and

1990-91.
S.No. Name Amount of Central excise
duty paid
(Rs. in lakhs)

1989-90 1990-91
1. Sanjveeni SS1 Karikhana 4950 60.68
2 Hindustan Foods 1257 2130
3 K. Merck (7) Lad. 35.60 63.16
4. Kay Pee Stesl 4361 30.23
5. MRAF. L 5970.91 7337.76
6. Goa Resistors 4.39 465
7. Universal Beverages _— 620
8. Hindustan Ciba Geigy of 79.61 74.41

India Lod

9. Goa Paints & Alied Products 21.08 24.73
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S.No. Name Amount of Central excise
duty paid
(Rs. in lakhs)

1989-90 1990-91
10.  United Accumulators Pvi. L1d. 26.29 37.74
1". Dynamic Engineers 1.19 -
122 Arem Eloctronics 750 7.76
13.  GoaElectricals & Fans Lid. 1.44 —
14.  Beieresdorf India Lid. — 100.21
15.  Curti Enterprises — 227
6. LFB. Ld — 7727
17.  Indian Hume Pipes 22,05 10.05
18.  Rodal Circaprint Lid. 33.23 32.36
19.  Polinova Industries Lid. 60.26 9.12
20.  Bhandare ind. Metals 221 0.93
21.  Diamont Boart . Pvi. Lid. - 1255
22.  Spencon Fitration India Pvt. Lid 137 658
23.  kayji Polymers 231 257
24.  Ceejay Rubber Works 3.67 201
25.  Viiaman Pack (P) Lnd. 283 537
26.  H.L Wires Pvt. id. - 174
27.  Photophone (1) ind. Lid. 57.90 7434
28.  Photophone Lid. 17.00 9.73
29.  indo Swiss Jowels 1351 820
30.  Adellsblad 18.96 2852
31.  TetaUnieys 46.69 507
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S.No. Name Amount of Central excise
duty paid
(Rs. in lakhs)

1989-90 1990-91

32. Goa Antibiotics & Pharmaceuti- 134.20 74.76
cals Ltd.

33. Centaur Pharmaceuticals Ltd. 87.66 148.55
4. Sushama Industries 4.02 -_—
35. Geno Pharmaceuticals 67.96 77.66
36. Minco (1) Ltd. 1.28 1.97
37. Master Electronic 2.38 1.31
38. Dynaquep Hydraulics 1.43 —
39. Contemporary Perfumes 2.25 4.96
40. P.J.M. Pharmaceuticals 1.84 27N
41. Goa Telecommunication System 53.45 31.97
42. Goa Time Movers 21.14 1353
43. Goa Instruments 3.12 5.93
44, Zenith Magnetics 8.23 4.58
45. Modern Cosmetics Ind. 1.90 2.13
46. Goa Electronic Ltd. 15.60 9.79
47. Zenith Computers 49.70 18.01
48. Aerosol Services 1.35 337
49, Merit Pharmaceuticals - 127
50. Bal Bandhoo - 1.41
s51. 1OC.| 103577 1356.93
52. 1.0.C. (D) 104.26 87.47

53. . HPC. 908.66 4984.49
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S.No. Name Amount of Central excise
duty paid
(Rs. in lakhs)

1989-90 1990-91
54. Cristine 19.78 14.30
55. Premila 3.18 —
56. Salgaocar 3.80 1.36
57. Prayang 3.20 1.81

58. M.R. Ele- 1.12 —_

59. Goa Carbon 3.36 3.20
60. Jutex 4.75 12.70
61. Oceanic P 1.30 2.03
62. Dci Pharmaceuticals Pvt. Ltd 18.52 23.34
63. M.S. Pharmaceuticals Pvt. Ltd. 12.75 12.97
64. Costa & Co. Pwvt. Ltd. 2.15 0.23
65. Borkar Industries (p) Ltd. 7.31 16.98
66. Jose Francisca Santos 1.20 0.08
67. Electricity Deptt. Margao 252 253
68. Goa Carbon Ltd. 152.83 21492
69. Matbual Auto Accessories 6.42 16.24
70. Classic Extromesious Pwt. Lid. 13.22 13.86
7. Goa Aluminium Pwt. Ltd. 428 6.52
72, Subhadhar Engg. P. Ltd. 3.82 3.91
73. Goa Bottling Co. P. Ltd. 121.18 149.65
74.  Goa Sintered Products 6.01 322

5. Soft Foods - 121
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S.No. Name Amount of Central excise
duty paid
(Rs. in lakhs)

1989-90 1990-91
76. N.D. Nak & Sons 6.51 0.09
77. Govind Poi Oxygen Ltd. 13.84 11.59
78. Devika Breverages 8.08 9.98
79. Narpol Chemicals 2295 11.12
80. Atlantic Spinning & W. Mills Ltd. 15.11 11.70
81. Amitech P. Ltd. 250 289
82. Hydrofiex Equipments 4.81 1.93
83. Mistry ind. Combines - 1.13
84. Acgl. Honda 360.01 458.22
85. Acgl. Bhimpal — 2.41
86. Goa Auto Accessories Lid. 70.91 99.42
87. Chowgule & Co. - 1.75
88. Sesa Goa Lid. 1.25 206
89. Shetye Tyres & Rubber ind. 6.72 3.14
90. Bevit 5.46 5.08
91. Fabril Gasosa 30.74 26.36
92, Leukopiast (1) Ltd. 76.72 —_—

' 93. Rapidur (1) Ltd. 10.98 . -—
4. Wallace Pharmaceuticals 82.43 80.38
95. Handyplast 12.48 -
98. Cfl Pharmaceuticals 7325 52.72
97.

Menezes Chemicals (GOA) 9.74 2295
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S.No. Name Amount of Central excise
duty paid
(Rs. in lakhs)
1989-90 1990-91
98. Neographic (i) Ltd. 5.60 6.73
99. Menezes Pharmaceuticals 4.66 30.57
100. Coltax laboratories 235.02 366.28
101. Toyo Pharmaceuticals 1.62 1.38
102.  Shivrai Chemicals 0.79 —_
103. United Lead Oxides Pvt. Lid. 0.11 0.63
104. Goa Cables 0.28 0.19
105.  Western Goa Confectionery 0.03 0.19
106. National Control —_ 0.70
107.  Unique Alliance 0.40 0.93
o8 Goa Telemetics Ltd. —_ 0.72
09. Chemtrol Valves —_ 0.92
10.  Goa Capacitors - 023
11.  Unique Flexible 027 -
12.  Kamatak Cement pipe Factory 0.15 0.40
13.  Cement Bricks in. 0.77 0.62
‘14.  Multy Flec. Mech. Works —_ 050
15.  Asha Santoshi Enterprises 0.74 0.98
'16.  Sai Shant Die Casting Ind. -_ 0.05

7.  K.P.Winders -_ 041
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S.No. Name Amount of Central excise
duty paid
(Rs. in lakhs)
1989-90 1990-91
118. Casimosons — 0.14
119. Vikram Enterprises 0.07 0.44
120. Tushar Enterprises —_ 0.48

Profit/loss to Mormugao Port Trust

7055. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
SURFACE TRANSPORT be pleased to
state:

(a) the amount of tax recovered by
Mormugao Port Trust from the exporters of
Iron ore and other minerals during 1989-90
and 1990-91;

(b) the tax collected by the Mormugao
Port Trust on other items exported during
these years;

(c) the total salary including all allow-
ances paid to employees by the Mormugao
Port Trust during the same period; and

(d) the profitloss to Mormugao Port
Trust during the above years, year-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) and (b).
Mormugao Port Trust does not recover any
tax from the exporters of iron ore and other
minerals. However the Port Trust levies
charges for the services rendered by the
Port. The charges collected by the Mor-
mugao Port Trust during 1989-90 and 1990-
91 are as under:

(Rs. in lakhs)
1989-90 1990-91
Iron ore 2920.92 3115.37
Other minerals 69 8.56
Other items 159.98 179.44

(c) Thetotal salary including allowances
paid to employees by Mormugao port Trust
during 1989-90 and 1990-91 are as under:

1989-90 Rs 1395.42 lakhs

1990-91 Rs. 1538.73 lakhs

(d) The loss/profit of the Major Ports are
measured in terms of operating surplus/
deficit and net surplus/deficit. The operating
surplus/deficit is arrived at by deducting
operating expenditure from operatingincome
while net surplus/deficit is arrived at after
taking into account the Finance and Miscel-



201 Written Answers

laneous income, Finance and Miscellane-
ous expenditure and transfer from/to various
Reserves. The operating surplus and net
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surplus earned by Mormugao port Trust
during 1989-90 and 1990-91 are as follows:

(Rs. in lakhs)

Operating surplus

Net surplus

1989-90 1990-91
(Provisional)

1619.73 1437.23

1989-90 1990-91

(Provisional)

5.38 4.85

Tex Evasions by Professionals

7056. SHRI! ARJUN SINGH YADAV:
Will the Minister of FINANCE be pleased to
state:

{a) the details of the professionals who
were checked by the Income Tax authorities
in Delhi in connection with evasion/conceal-
ment of taxes during 1990 and 1991;

(b) the details of the amount involved;

‘c) whether there jg any proposal to
intensify the drive to detect more profession-
als evading/concealing the paymentof taxes;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) The total number of
cases of doctors, lawyers, chartered ac-
countants and architects, which were
checked by the Income-tax Authorities in
Delhmpmoeedmsundersednn132 133A
or 143(3) of the Income-tax Act, 1961 during
the financial years ending 31st March, 1990
and 31st March, 1991, were 300 and 437
respectively.

(b) Inrespect of the cases referredto in

reply to part (a) above, additional income of
Rs. 27.01 lakhs and Rs. 77.90 lakhs was
determined in the cases in which assess-
ments were completed during the financial
years ending 31st March, 1990 and 31st
March, 1991 respectively.

(c) and (d) Combating tax evasion by all
persons, including professionals, is a con-
tinuous exercise and the Government takes
necessary legislative and administrative
steps from the time to time for this purpose.

Closed Cotton Textile Milis

7057. SHRIGOPI NATH GAJAPATHI:
Willthe Minister of TEXTILES be pleasedto
state:

. (a) the number of cotton textile mills
lying closed in the country as on July 31,
1991 and the details thereof State-wise; and

(b) the steps taken by Government o
revive these mills?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) As on 31st July, 1991 107
cottorvman-made fibre textile mills were lying
closed inthe country. The State-wise details
are as under:



No. of closed mills

-h

1"
4
21
8
8
1

Total =

107

®) Steps taken up by the Government
10 revive these mills include: creation of a
Nodal Agency 1o deternmine viabiily, setting
—ct Setnisalion fund for moderni-
sation assistance. sefting up the Bosrd for
industrial and Financial -
(BIFR) to draw revival packages.

| Mils

7058. SHRIGOPI NATH GAJAPATHE:

Willthe Minister of TEXTILES be pleased 1o
”:

~_ (a) whethe: any of the profit faking
units under Mational Textile Corporation have
mmmmm““

®) ¥ 50, the detais thereof, mill-wis
and year-wise; and

(c) the amount of foreign exchange
eamed by the National Texiile Corporation

m“mmm"““

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Yes, Sir. Four mills v
showed profis during 1990-91 mmn-
ceived direct export orders besides

®) and (c). The detalls reganting mill-



205 WinAnswers . BHADRA 22,1913 (SAKA)  Written Answers 208
- | | (Rs. in lakhs)
Name of the Mill 1989-90 1990-91 1991-92 (upto
. August, 1991)
Podar Mills, Bombay 451 — 2850
"~ Somasundaram Mills, 0.19 — —_
New City of Bombay —_ — 6.11
Mig. Mills, Bombay
Mabhalaxmi Mills,
Beawar —_ —_— 444

Rehabilitation of Retrenched Workers
of Textile Units

7059. DR. VISHWANATHAM KANITH!:
Wil the Minister of TEXTlLES be pleased to
state:

(a) whether the retrenched workers of
the running and sicktextile units are consid-
ered for rehabilitation in other new and ex-

panding units;

(b) if so, the number of workers pro-
posed to be rehabilitated during 1991-92;

{c) whether the retrenchment of work-
ers on account of the modemisation of the
units which usually results in reduction of
the workers is also taken into account while

considering them for re-employment; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, Sir. The Government of
India has no such proposal or scheme.

{b) to {d) Do not arise in view of (a)

o

Construction of Thakazy Bridge in

‘ 'WMMdSUFFACETRANSPORT
be m 10 state:

(a) whether the Government of Kerafa
has sent a proposal to the Union Govern-
ment forthe construction of Thakazy bridge
in Alleppey district under the Central Road
Fund scheme;

(b) if so, the details thereof; and

(c) the action taken by the Urion Gov-

. ernment thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPCRT
(SHRIJAGDISH TYTLER): (a) and (b). Yes,
Sir. A proposal for construction of a bridge at
Thakazhi in Ambalapuzha-Thiruvalla road
(S.H.)in Alleppey district, costing Rs. 200.00
lakhs has been received from the Gowt. of
Keraia undet their Central Road Fund pro-
gramm.e for 8th Plan period.

{=} The proposal can be processed for
approvai only after actual augmentation of
the Central Road Fund takes place.

Permission to Government of Kerala to
Float Bonds

7061. SHR! THAYIL JOHN
ANJANOSE: Will the Minister of FINANCE
be pleased to state:

(a) whether the Government of Kerala
has requested for permission to float bonds
for Rs. ImmwmmWnyear

(b) i 30, the details thereof: and
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(c) the action taken by the Union Gov-
emment In this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE): (a) to (c). The market
borrowing allocations approved by the Plan-
ning Commission for the various State
Govts. and their enterprises are communi-
cated to the Reserve Bank of india by the
Ministry of Finance. Thereafter the actual
phasing and timing of the borrowings are
decided by the Reserve Bank of India taking
into account the market conditions.

The market borrowing allocation forthe
Gowt. of Kerala for the current financial year
has been fixed at Rs. 192.92 crores by the
Planning Commission. In the first instalment
of loans of State Govts. floated in July, 1991,
Reserve Bank of India permitted Kerala
State to raise Rs. 72.28 crores. The Gowt. of
Keralahas requested forthe floatation of the
second tranche. The timing of this floatation
will be decided by the Reserve bank of India.

[ Translation)
Election Petitions

7062. SHRI LALIT ORAON: Will the
Ministerof LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) the number o election petitions filed
in various Election Tribunals, High Courts
and Supreme Court during the Tenth Lok
Sabha election; and

(b) the steps being taken for the expe-
ditious disposal of these election petitions?

THE MINISTER OF STATE IN THE
MINISTRY OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS AND
MINISTER OF STATE IN THE MINISTRY
OF LAW, JUSTICE AND COMPANY AF-
FAIRS AND PARLIAMENTARY AFFAIRS
(SHRI RANGARAJAN KUMARAMANGA-
LAM): (a) Election petitions are required to
be filed before a High Court. The requisite
information is, therefore, being collected
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from the various High Courts and will be laid
on the Table of the House. ’

(b) Election petitions are tried by High
Courts whioh are superior courts of record.
Section 86 (7) of the Representation of the
People Act, 1951, already providesthatevery
election petition should be tried as expedi-
tiously as possible and endeavour shall be
made toconcludethe trial within six months
from the date on which the election petition
is presented to the High Court.

[English}

Setting up of Satellite Port at Gangav-
aram

7063. SHRI M.V.V.S. MURTHY: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether there is any proposal to set
up a satellte port at Gangavaram in
Visakhapatnam Port area for cargo move-
ment of the Visakhapatnam Steel Plant, as
well as for importing coke, cooking coal etc.
to save the Visakhapatnam city from pollu-
tion; and

(b) if so, the details and the cost thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLERY): {(a) and (b).
There is no proposal of the Central Govern-
ment to set up a Satellite Port of Gangav-
aram.

Functions of CCI&E.

PROF. K.V. THOMAS:
SHRI ANNA JOSHI:

7064.

Will the Minister of COMMERCE be
pleased to state:

(a) the functions of the Chiet Controller
of import and Export in the context of recent
liberalisation of Export-lmport and industrial
policy; and
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(b) the new set up of the office of the
«CCI&E?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR! SAL-
MAN KHURSHEED): (a) and (b). On 4th
July, 1991 and 13th August, 1991 major
changesinthe Trade Policy were announced.
As a consequence, the Office of the Chief
Controller of Imports and Exports is being
redesignated as the Office of the Director
General of International Trade. The principal
function of the Directorate will henceforth be
promotion of exports and facilitation of
imports to promote export trade. import and
Export (Control) Act, 1947 and the orders
thereunder are being reviewed accordingly.
Besides, the Manual of Office Procedure
and the functions performed by various Port
Offices are being comprehensively reviewed
and anew charter of duties and functions is
being drawn up to reflect the new role of the
Directorate.

Exhibition for Kuwalit's Reconstruction
. Programme
7065. SHRI PRATAPRAO B.
BHONSLE: Willthe Ministerof COMMERCE
be pleased to state:

(a) whether an exhibition for Kuwait's
reconstruction programme is proposed to
be organised in New Delhi during Novem-
ber, 1991;

(b) if so, the highlights of this exhibition;

(c) the criteria laid down for participa-
tion inthe exhibition ; and

(d) how it will help in rebuilding Kuwait?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) No, Sir.

(b) to (d) Do not arise.

Funds for Construction of Road In
Arunachal Pradesh

7066. SHRI LAETA UMBREY: Will the
Minister of DEFENCE be pleased to state:
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(a) whether the Government have
reduced the fund allocation for the construc-
tion of roads to Anini, the district headquar-
ter of Dibang Valley and Walong, the admin-
istrative circle in Lohit district in Arunachal
Pradesh;

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken by
the Governmentto make thesetwo roadsall
weather roads?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEOM AND NATU-
RAL GAS AND THE MINISTER OF STATE
IN THE MINISTRY OF DEFENCE (SHRI S.
KRISHANKUMARY): (a) No, Sir. The Dibang
Valley is connected through the Roing -
Hunli - Anini road. The sector Roing to Hunli
is being developed to class IX surfaced all
weather specifications. The sector Hunli to

- Aniniis being developed to class V unsur-

faced, fair weather specifications as this
meets the operational requirements. As
regards road connecting Walong from Tezu
and National Highway 52this is being devel-
oped as per class IX surfaced all weather
specifications.

(b) Lower specifications for Hunli - Anini
sector have been found to be adequate for
operationa! requirements.

(c) Except Hunli to Anini sector, the
other two roads are being developed as all
weather roads. At present there are no plans
to make Hunli - Anini an all weather (sur-
faced ) road.

Textile Mill in North-East Reglon.

7067. SHRI LAETA UMBREY: Wil the
Minister of TEXTILES be pleased to state:

(a) whetherthere is any textile millin the
North-East region of the country;

(b) if so, the details thereof;
(c) i not, the reasons thereof;

(d) whether there is any proposal to set
up a textile mill in that region; and
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(e) if so, the time by which it is likely to
be set up?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT):(a)to (c). Yes, Sir,in Assamthere
are five spinning mills and one weaving mill,
In Meghalaya there is one processing unit
and in Manipur there is one spinning mill.

(d) There is no proposal under consid-
eration with Government of India.

(e) Question doe not arise.
[ Translation}
Loans for Farmers
7068. SHRI VILASRAO NAG-

NATHRAO GUNDEWAR: Will the Minister
of FINANCE be pleased to state:

(a) whether the amount of loan ad- °

vanced to farmers by the nationalised/coop-
erative banks as per the directions of the
NABARD for digging wells or other agricul-
turalfirrigation purposes like laying of pipe
lines etc. is very limited;

(b) if so, whetherthe Union Government
propose to increase the amount of such a
loan;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN. THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The national Bank for Agricul-
ture and Rural Development (NABARD) have
reported that their guidelines do not impose
any restrictions on the amounts of loans
given to farmers by nationalised/co-opera-
tive banks for digging wells and other agri-
cultural works. Term loans granted to farm-
ers for development of irrigation potential
like construction of well are considered as
direct finance to agriculture and therefore
form a part of priority sector advances.

(b)to (c). The unit cost for each purpose
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in agriculture and allied activities, is flexible
to suitthegenuine requirements. As regards
thetotal quantum of loanthat may be availed
of by an individuai farmer, NABARD has not
fixed any ceiling. The need for escalation/
revision in unit costs are examined at half-
yearly intervals by the Standing Committee °
constituted for the purpose and it is a con-
tinuing process. The revised unit costs are
advised to all the financing banks.

Family Courts in Maharashtra

7069. SHRI VILASRAO NAG-
NATHRAO GUNDEWAR: Will the Minister
of LAW, JUSTICE AND COMPANY AF- -
FAIRS be pleased to state: ‘

(a) the number of family courts function-
ing in Maharashtra and the number of cases
disposed of by these courts during 1990 and
1991 so far;

(b) whether the Government have
received a memorandum from the lawyers
for winding up these courts; and

(c) if so, the reaction of the Union
Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINISTER OF
STATE IN THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
to (c). According to the information received
in January, 1990, family courts have been
established at Pune and Bombay in the
State of Maharashtra. The court at Pune
consists of 4 Judges and that at Bombay
consists of 5 Judges. The detailed informa-
tionis being collected and will be laid on the
Table of the House.

Loans for Development Projects In
Maharashtra

7070.SHRIVILASRAO NAGNATHRAO
GUNDEWAR: Will the Minister of FINANCE
be pleased 1o state:

(a) the amount of loans given by the
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Union Government to the Government of THE MINISTER OF STATE IN THE
.ﬂ;._iMaharashtrafordevelopmentprojects inthe MINISTRY OF FINANCE (SHRI SHAN-
" State during the current year; TARAM POTDUKHE): (a) A statement is

enclosed.

(b) whether the Union Government have
v#eceived any complaints about misuse of
these loans; and (b) No, Sir.

(c) if so, the action taken thereon? (c) Does not arise.
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[English}

Opening of new Branches of insurance
Companies in Keraia

7071. SHRI P.C. THOMAS: Will the
Minister of FINANCE be pleased to state:

(a) whether there is any proposal to
open new branches of the Insurance Com-
panies in Kerala during the current financial
year; and

(b) i so, the details thereof, district-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). The four subsidiaries of
the General Insurance Corporation of India
have already opened five new branches -
one each in Muvattupuzha (District Idukki),
Cannanore,Cochin (District Ernakulam),
Palluruthy (District Ernakulam) and Kanjira-
pally (District Kottayam) in Kerala during the
current financial year. Afew more branches
are expected to be opened by them in Kerala
during the current financial year. In addition,
the Life Insurance Corporation of India will
be opening five new branches -one each in
Trichur, Emakulam. Ramanatukara (District
Kozhikode), Tiruvananthapuram (District
Trivandrum) and Kottayam in Kerala during
the current financial year.

[Translation]

Funds for Construction of Roads in
Himachal Pradesh

7072. PROF. PREM DHUMAL.: Willthe
Minister of SURFACE TRANSPORT be
pleased to state:

(a) the details of the funds allocated to
Himachal Pradesh from the Central Road
Fund forthe constructien of roads during the
last three years;

(o) whether the Government propose to
provide some additional funds for construc-
tion of roads in the hilly areas of the State in
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view of peculiar geographical conditions;
and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) Funds allot-
ted to Himachal Pradesh for construction of
roads during last three years are as under:-

Year Amount (Rs. in lakhs)
1988-89 6.00
1989-90 6.00
1990-91 9.81
Total 21.81

(b) -and (c). The Gowt. of Himachal
Pradesh have sent a CRF Programme for
8th Plan poriod consisting of 44 schemes
costing Rs. 35.68 crores including 13
schemes costing Rs 15.47 crores in hilly
ares of the State. However, these schemes
could notbe processed for approval so faras
the actual augmentation of CRF has not yet
taken place.

[English]
National Highway in Haryana

7073. SHRI DHARAM PAL SINGH
MALIK: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) the total length of National High-
ways in Haryana; and

(b) the length of roads converted into
National Highway in Haryana during the
Seventh Plan period?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLERY): (a) 698 Kms.

(b) No road in Haryana was converted
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into a National Highway during the 7th Five
year Plan.

Saving Schemes Through post Offices

7074. SHRI PRATAPRAO B.
BHONSLE: Will the Minister of FINANCE be
pleased 10 state:

(a) whether some saving schemes have
been launched during July and August,
1991 through post offices;

(b) if so, the details thereof with dates of
‘aunching;

{c) whether any age limit has been fixed
for joining these schemes;

(d) # so, the details thereof;

(e) the formalities requira& to be com-
plied with by the investors to join these
schemes;

(f) whether the Government propose to
launch any new attractive savings schemes;

(g) if so, the details thereof; and

(h) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIi DALIBIR
SINGH): (a) No, Sir.

(b) to (e). Does not arise.

(f) to (h) At present there is no proposal
to launch new Small Savings Schemes.

[ Translation]

income Tax Collection from Persons
Having Taxable income Tax upto Thirty
Thousand Rupees

7075. SHRI BHAGWAN SHANKAR
RAWAT: Will the Minister of FINANCE be
pleased fo state:

" (a) the number of persons who paid
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income tax on taxable income upto thirty
thousand rupees during 1968-89 and 1989-
90 State-wise;

(b) the totél amount of income tax thus
realised; and

(c) the proportionate amount spent by
the Government on assessment and collec-
tion of tax from these income tax payees?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a)to (c). The CentralBoard
of Direct taxes does not compile separate
date in regard to the numbaer of taxpayers
who paid income tax on taxable income
upto thirty thousand rupees, the amount of
income tax realised from them and the
proportionate amount spent on assessment
and collection of tax from them. Consider-
able time and effort will be involved in
collecting the desired information from as-
sessing officers spread all over India which
will not be commensurate with the results

sought to be achieved.
Trade Fairs
7076. SHRI BHAGWAN SHANKA

RAWAT: Will the Minister of COMMERCE
be pleased to state:

(a) whether the Government pronose to
organise trade fairs in various countries to
encourage exports: ang

(b} if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHID): (a) and (b). yes, Sir.
During 1991-92, TFAI is organising partici-
pation in 38 trade fairs abroad. These in-
clude 21 general international trade fairs, 15
specialised commodity fairs and 2 exclusive
India Exhibitions. Out of these 38 events, 10
are in West Europe, 6 in East Europe, 2 in
Latin America, 3 in North America, 5 in West
Asia, 8 in Asia and 6 in Africa.
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Appointment of Insurance Ombudsman

7077. SHRIRAMESH CHAND TOMAR:
Willthe Minister of FINANCE be pleased to
state:

(a) whether the Government propose to
appoint an Insurance Ombudsman to adju-
dicateon personal Insurance disputes inthe
General Insurance Corporation and the Life
insurance Corporation of india; and

(b) if so, the time by which the Ombuds-
man is likely to be appointed?

THE MIINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH); (a) No, Sir.

(b) Does not arise.

C.B.l. Raids on Premises of Bank
Employees

7078. SHRIRAMESH CHAND TOMAR:
Will the Minister of FINANCE be pleased to
state:

(a) the names of the branches of the
Banks where CBI raids were conducted
during July-August, 1991;

(b) the number of officers and employ-
ees of banks whose premises were raided
and the amount seized from them; and

(c) the action taken against the persons
involved?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). CBI has informed that
during the months of July and August 1991,
searches were conducted in the residential/
offices premises of 26 officers and employ-
ees working in the following branches of the
banks:

1. State Bank of India,
Paharganj, New Delhi.
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2, State Bank of India,
Deesa Branch , Banas-
kantha, Gujarat.

3. State Bank of India,
Kadamkuan branch
Patna.

4. State Bank of Bikaner &

Jaipur, Sudulpur, Churu,
Rajasthan.

S. Central Bank of India,
M.G. Road branch Er-
nakulam.

6. Central Bank of India,
Malleswaram branch,
Bangalore,

7. Bank of Maharashtra,
Deonar branch, Bombay.

8. Bank of India, Rambagh,
indore.

9. Dena Bank, Azad Market
Road , Bhopal.

10. Punjab National bank,
Regional Office, Jabalpur.

1. Punjab National Bank,
Dhanas, Chandigarh.

12. ‘Punjab & Sind bank,
Gurbux Colony, Patiala.

13. Kshetriya Gramin Bank,
Mananpur, Munger.

14. Mithila Kshetriya Gramin
Bank, Darbhanga.

During course of the searches, Rs,
24,000/- was seized inonly one case; but a
number of incriminating documents were
seized in other cases.

{c) Regularcases have been registered
againstthe above-mentioned 26 officials on
the allegations of cheating, possession of
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assets disproportionate to their known
sources of income, criminal misconduct,
etc.

Closure of Kohinoor Mills at Bombay

7079. SHRI MOHAN RAWLE: Will the
Minister of TEXTILES be pleased to state:

(a) whether the Kohinoor Mills Com-
pany Lid. (a unit of NTC) In Bombay is lying
closed since July 16, 1991, due to collapse
of a water tank there;

(b) if so, the whether there was some
complaints from the mill workers about the
bad condition of the water tank;

(c) whetherthe managementofthe said
mill had requested the Union Government
for removal of the water tank which was in
a dilapidated condition, if so, when and the
expenditure estimated at that time for its
removal;

{d) the amount so far spent on removal
of debris of the water tank and the amount
likely to be spent further on this job; and

. (e) when the mill is lkely to be reo-
pened?
THE MINISTER OF STATE OF THE

MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) yes, Sir.

(b) The matter regarding cracks devel-
opedin apart of the spinning building portion
below overhead sprinklertank was reported
in one of the Safety Committee Meetings of
Kohinoor Milis held in August, 1990.

{c) NTC (SM) Ltd, Bombay, had taken
up the matter with CPWD for suggesting
necessary remedial measures. However,
there was no response from them. The
Subsidiary has been constantly monitoring
the bad condition of buildings. It had called
Limited tenders from 10 parties for disen-
gaging and dismantling, cutting and remov-
ing the water tank on 16.5.1991. Subse-
quently, it was decided to carry out civil
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repairs to the overhead hydrant water tank
for Rs. 5.00 lakhs through private civil engi-
neers. An advertisement was released in
local newspapers invitingtenderson 12.7.91.
However, before the due date of fresh
tenders. i.e. 22.7.91, the overhead hydrant
water tank collapsed on 16.7.91.

(d) Approximately Rs. 3.50 lakhs have
been spent so far on removal of debris and
it is estimated that further amount of about
Rs. 2.50 lakhs may have to be incurred for
demolition of hanging portion and propping.

(e) Restarting is subject to permission
from the Directorate of Industrial Safety and
Health. As per the present schedule after
shifting and re-erection of machinery at safer
location which is presently in progress, the
mill is expected to resume partial working
during the month of September and pro-
jected normal working by the end of October,
1991.

Increase In Lease Rent by Bombay Port
Trust

7080. SHRI MOHAN RAWLE: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whetherthe Bombay Port Trust has
increased the rant forits land given on lease
to individuals/firms;

(b) if so, the details thereof;

(c) whether any consultancy firm was
engaged for the purpose;

(d) if so, the name of the firm and th
amount paid to it; :

(e) whether the Bombay Port Trust has
filed cases in court of recover the enhanced
lease rent;

(f) i so, the details thereof;
(g) the amount spent sofar on litigation

by the Bombay Port Trust and the number
of cases settled; and
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(h) the reasons for the cases remaining
pending for a long period?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) Yes, Sir.

(b) The rents of the Bombay Port es-
tates were revised by the Port Trust Board
with effectfrom 1-10-82 on the basis of the
land value assessed. The structure of rent
is related to the value of land which is
divided into 36 zones depending upon the
land value. For residential use, rent is calcu-
lated at 12% of the value and for commer-
cialVindustrial occupations at 15%.

(c) and (d) Yes, Sir. M/s. Kirloskar
Consultants Ltd. were appointed as Consult-
ants. A sum of Rs. 8.70 lakhs was paid as
Consultancy fee.

(e) and (f) Yes, Sir. 994 suits have been
filed following non-acceptance of revised
rents by lesseesftenants.

(g) An amountof about Rs. 15 lakhs has
been spentsofar by the Bombay Port Trust.
Except for lesseestenants who accepted
the revised rents, no other cases have been
settled so far.

(h) The Bombay Port Trust made efforts
from time to time to settle the cases. A
compromise offer was given in 1987. How-
ever, the Land Users Actior Committee did
not accept the compromise offer and there-
fore the offer was withdrawn and the court
cases continued.

Bombay port Trust

7081. SHRI MOHAN RAWLE: Will the
Minister of SURFACE TRANSPORT be
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(a) whether the post of Deputy Chair-
man of the Bombay Port Trust is lying
vacant;

(b) if so, since when;
(c) the reasons therefor; and

(d) when the post is likely to be filled
up?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) to (d). The
Post of Deputy Chairman, Bombay Port
Trust fell vacant during July’ 1990 due tothe
appointment of the then incumbent of the
post as Chairman. Action has already been
initiated to fill up the vacancy and a new
Deputy Chairman will take over as soon the
appointments is cleared by the Appointments
Committee of the Cabinet.

Branches of Nationalised Banks in
Kerala »

7082. SHRIV.S. VWAYARAGHAVAN:
Will the Minister of FINANCE be pleased to
state the total number of branches of nation-
allsed banks functioning in Kerala at present
and the locations thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH As atthe end of June, 1991, 1623
branches of Pubiic Sector Banks were func-
tioning in Kerala. The time and labour in-
volved in collecting the names and locations
of branches bank-wise may not be com-
mensurate with the objectives to be
achieved. However, the district-wise distri-
bution of bank branches in the State of
Kerala is as under:-

Name of District No. of branches
1. Alleppey 114
2. Cannanore 98

3. Emakulam

258
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Name of District No. of branches
4. Idukki 68
5. Kasaragod 49
6. Kottayam 143
7. Kozhikode 106
8. Malappuram 66
9. Palghat 118
10. Pathanamthitta 101
11. Quilon 124
12. Thiruvananthapuram 215
13.  Trichur 131
14. Wayanad 32
Total :- 1623

Pending Death Claims with LIC

7083. SHRI GANGADHARA
SANIPALLI: Will the Minister of FINANCE
be pleased to state:

(a) the number of death claims pending
with the Life Insurance Corporation of India,
State-wise;

(b) the number of such claims which are
pending for the last five years or more; and

(c) the steps proposed to be taken by

the Government to settle these claims
expeditiously?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). It is not the practice in
LIC to maintain separate statistics, State-
wise and duration-wise, in respect of the out
standing death claims, However, Life Insur-
ance Corporation of India maintain the fig-
ures of death claims outstanding for more
than 2 years Zone-wise which are given
below:-
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(c) The Life Insurance Corporation of
India has decentralized the work relating to
claim settlement operations and other serv-
icing functions to its Branch Offices with an
objecttobring the servicing to the door steps
of the policyholdersiclaimants. The Agents,
Development Officers and the Branch offi-
cials extend all possible heipto the claimants
in furnishing the necessary -equirements to
the concerned servicing Branch offices in
_ order to settie the claims expeditiously.

Production of Commercial Planes

7084. SHRIC.P.MUDALAGIRIYAPPA:
Will the Minister fo DEFENCE be pleased to
state:

(a) whether the Government have de-
cided to produce commercial planes on a
large scale in the Defence Production units;

(b) i so, the units selected for the pro-
duction of Defence as well as commercial

planes; and

(c) the details of the target fixed by the
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND THE MINISTER OF STATE
IN THE MINISTRY OF DEFENCE (SHRI S.
KRISHAN KUMARY): (a) No, Sir.

(b) Under the Ministry of Defence the
Company for the manutacture of both civil
and military aircraft is the Hindustan Aero-
nautics Limited (HAL).

{c) it will not be in the public interest to
disclose the details.

National Hardware show at Chicago,
USA.

7085. SHRI SUDHIR GIRI: Will the
Ministerof COMMERCE be pleasedto state:

(a) whether the Trade Fair Authority of
India organised a National Hardware show
in Chicago, U.S.A. recently;
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(b) if so, the amountof foreign exchange
eamed and the total amount of business
transacted in the show; and

(c) the total expenditure incurred by the
Trade Fair Authority of India on the show?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) Yes, Sir. The Trade
Fair Authority of India organised participa-
tion in the National Hardware Show held at
Chicago (USA) between 11th and 14th
August, 1991.

(b) As per the reports received from the
participants in India Pavilion, the value of
business booked is of the orderof Rs. 11.15
crores. In addition business under negotia-
tion is reported to be of the order of Rs.
14.88 crores.

(c) The estimated expenditure incurred
by TFAI on participation in this show is Rs.
18.83 lakhs in foreign exchange and Rs.
1.15 lakhs in Indian currency.

Ald from Japan

7086: SHRI SUNDHIR GIRI: Will the
Minister of FINANCE be pleased to state:

(a) the amount of aid received from
Japan during 1990-91;

(b) the soecific purpose for which the
aid was received;

(c) whether the entire amount of aid
was utilised;

(d) it so, the details thereof and if not, the
reasons therefor;

(e) whether there is any likelihood of an
increase in aid from Japan this year; and

(f) if so, the details thereof?
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Each year Govt. of
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Japan commits soft loans tied 10 specific

projects. Ulilisation of these loans is spread

over the duration of the project implementa-

tion. In 1990-91 Japan committed loan of

Yen 104 Billion tied 10 6 projects. However,

the aid received (iLe. disbursement actually
" made) was Yen 62 bilion.

(b) Aid received in 1990-91 related 10 46
by Japen for which loans were committed in
the earfier Years.

(c)'and (d).As m earfiorthese loans

any given time, there is unutilised balance in
the pipeline which is 10 be utlised in the
subsequent years,

(e) and (f). The Japanese aid for 1991-
92 will be pledged at the india Consortium
Meeting scheduled to be held on 19th and
20th September, 1991.

Rehabiiitation of Ex-Servicemen of
Paurl Garhwal and Chamoll Districts

7087. SHRI BHUWAN CHANDRA
KHANDURI: Will the Minister of DEFENCE
be pleased to state:
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(a) the number of permanent residents
of Pawri Garhwal and Chamoli Districts re-
tired during the last three years from Amy,
Air Force and Navy, separately;

(b) the number of these retired persons
rehabilitated so far in hill districts of Uttar
Pradesh itself;

(c) whether the ex-servicemen belong- "
ing 10 hill districts face lot of problems in re-
employment and rehabilitation;

(d) i so, the reasons therefor; and

(e) whether the Govemnment have any
scheme fo provide proper employment
opportunities to these ex-serviceman so that
they can be rehabilitated in their native or
nearby places?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND THE MINISTER OF STATE
IN THE MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMARY): (a) and (b). As per the
information received from Director General
Resettlement, the number of ex-Service-
men, who have got their names registered
with the Zila Sainik Boards in Pauri Garhwal
and Chamoli Districts and those rehabili-
tated is as under:-

Districts Number of Number of those who have
Registrants secured employment
1968 1989 1990 1988 1989 1990
PauriGarhwal 431 686 416 22 40 69
Chamoli 288 244 201 13 19 20
(c) to (e). Rehé‘ai!;zaﬁon and employ- are being operated.

“Ment opportunities in the hill districts are
comparatively lower than in the plain areas
due 10 the limited industrial and commercial
activities in the hill areas. Seli-employment
schomes, ke SEMFEX-! and SAMFEX-II,
are being implemented. in addition, several
training schemes 1 improve the employ-
ability of ex-Servicemen and to faciltate in
the setting up of self-employment ventures

War Widows Rehabliiitation Centres in
Hill District of Uttar Pradesh

7088. SHRI BHUWAN CHANDRA
KHANDURI: Will the Minister of DEFENCE
be pleased 10 state:

(a) the number of war widows rehabili-
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tation centres in the hill districts of Uttar
Pradesh, district-wise;

(b) whether these rehabilitation centres
are functioning properly;

(c) ¥ not, the remedial measures the .

Govemnment propose to take to improve the
functioning of these centres;

(d) whether the Government propose to
set up more rehabilitation centres in these
districts; and

(e) if so, the location thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND THE MINISTER OF STATE
IN THE MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMAR): (a) to (c). There are two
Training-cum-Production Centres, one at
Lansdowne (Pauri Garhwal District) and
another at Rankhet (Almora District) being
run by Garhwal Rifles and Kumaon Regi-
mental Centre, respectively, for the ex-
Servicemen and their dependants, including
widows. They are reported to be functioning
satistactorily.

(d) No, Sir.
(e) Does not arise.

Default in Repayment of Loans by
Public Sector Holding Companies

7089. SHRI DHARMANNA MON-
DAYYA SADUL: Will the Minister of FI-
NANCE be please to state:

(a) whether a number of public sector

holding companies have defaulted in re-

- payment of bank loans during the last three
years

(b) i s0, the details thereof indicating
their names and the amount due from each
of them, separately; and

(c) the action taken or proposed to be
taken to recover the loans from them?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). In accordance with the
practices and usages customary among
bankers and the statutes governing the
public sector banks, information relating to
bad debts and other details of the constitu-
ents is not divulged. The data reporting
system given information of sector-wise
overdue advances only and it is not avail-
able on the basis of ownership of the enter-
prises. As on March, 1990 , the overdue
advances of banks in large and medium
industry was Rs. 3731 crores in 10629
accounts.

[Translation]

Azamgarh - Jaunpur - Allahabad
Highway

7090. SHRI RAM BADAN: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the Government propose to
allocate funds from Central Road Fund for
widening and repairing of Azamgarh-Jaun-
pur-Alilahabad Highway in Uttar Pradesh;
and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHR1JAGDISH TYTLER): (a) Yes, Sir.

(b) Does not arise.

[English}

Consortium on Major Foreign Tender
Issues

7091. PROF. K.V. THOMAS: Wil the .

Ministerof COMMERCE be pleasedto state:

(a) whether there is any proposal to set
up a consortium on major foreign tender
issues; and

(b) if 50, the details thereot?

-
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) No, Sir.

(b) Does not arise.

Functioning of Export Promotion
Counclis.

7092. PROF. K.V. THOMAS: Will the
Ministerof COMMERCE be pleasedto state:

(a) whetherthe Government proposeto
make some changes in the functioning of the
Export Promotion Councils;

(b) if so,whether the Export Promotion
Councils are proposedtobe merged withthe
respective industrial organisations; and

{c) i so, the details thereof and the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) to (c). Export Pro-
motion Councils will need to attune them-
selves to the new industrial and trade policy
changes announced recently, Towards
achieving the objective, Governmentis inter-
acting with the Councils.

Government Expenditure on Unproduc-
tive Heads

7093. SHRI VUOY KUMAR YADAV:
Will the Minister of FINANCE be pleased to
state:

(a) the expenditure incurred by the
Government under unproductive heads,
head-wise, and its percentage tq the total
expenditure during each of the last three
years;

(b)whetherthe expenditure underthese
unproductive heads inincreasing every year,

(c) ¥ so, the reasons therefor; and

(d) the measures being taken by the
Government to check this expenditure?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHEY): (a) to (d). Under the
accounting classification prescribedinterms
of article 150 of the Constitution, the expen-
diture of the Government is brought to
account broadly under 3 sectors, namely,
General Services, Social Services and
Economic Services and noton the basis or
productive and unproductive expenditure.

The expenditure of the Government is
also divided into Plan and Non-Plan expen-
diture. It has always been the endeavour of
Government to keep Non-Plan expenditure
to the minimum.

[ Transiation)

Realisation of Income Tax from Compa-
nies and Corporations

7094. SHRI RAM NARAIN BERWA:
Will the Minister of FINANCE be pleased of
state:

(a) the total amount of income tax
assessed to be paid by various companies
and corporations during the financial year
1989-90; and

(b) the amount of income tax realised
and the amount sull outstanding against
them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). The total
amountofincometax assessed to be paid by
companies and corporations during the fi-
nancial year 1989-90 amounted to Rs. 8925
crores. Out of this, a sum of Rs. 6183 crores
was collected either in cash or by way of
adjustment of pre-paid taxes during the fi-
nancial year 1989-90 itself. As regards the
subsequent realisation against the balance
demand of Rs. 2742 crores separate statis-
tics regarding the year-wise break-up of
collection against the aggregate arrear
demand outstanding on 1st April every year
are not compiled by the Central Board of
Direct Taxes. Collecting this information from
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the assessing officers spread all over India
will require considerable time and effort which
will not be commensurate with the results
sought to be achieved.

[English}
Premium on Exim Scrips

7095. SHRI RABI RAY: Will the Minis-
ter of COMMERCE be pleased to state:

(a) whether the Government have as-
sessed the prevailing market rate of pre-
mium on Exim scrips/REP licences; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) and (b). Under the
Import & Export Policy, the Exim Scrips/REP
Licences as well as goods imported against
such ficences are freely transferable. The
rate of premium on such licences, if any,
shallbedetermined by the Demand & Supply
mechanism.

Amesndment of Cantonment Board Act

7096. SHRI YELLAIAH NANDI: Will the
Minister of DEFENCE be pleased to state:

(a) whether the Government propose to
bring forward legisiation to amend the Can-
tonment Boards Act with a view 1o invoive
MP and MLAs in the activities of the Canton-
ment Boards;

(b) if so, the details thereof; and

(c) ¥ not, the reasons therefor?

THE MINISTER OF STATE IN THE
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MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND THE MINISTER OF STATE
IN THE MINISTRY OF DEFENCE (SHRIS.
KRISHAN KUMAR): (a) to (c). Cantonment
Board are statutory bodies constituted under
the Cantonments Act, 1924 to manage the
affairs of the Cantonments. The local civil
population have their own elected represen-
tatives on the Cantonment Board. There is
no proposal under contemplation to give
statutory representation to MPs or MLAs on
the Cantonment Boards.

[Translation)
Divisional Offices of LIC in Rajasthan

7097. PROF. RASA SINGH RAWAT:
Will the Minister of FINANCE be pleased to
state:

(a) the number-of Divisional Offices of
the Life Insurance Corporation of India func-
tioning in Rajasthan and their location;

(b)thetotal business transacted by these
divisions in Rajasthan during the last three
years; and

(c) the total amount invested in the

plans of Rajasthan out of the amount depos-
ited with them, so far?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH): (a) As on date, four Divisional Of-
fices of Life Insurance Corporation of India
are functioning in the State of Rajasthan at
Ajmer, Jaipur, Jodhpur and Bikaner.

(b) The total business transacted in
Rajasthan during the last 3 years is as fol-
lows:-

Year Business transacted in Rajasthan
No. of Policies No. of Policies
(Rs. in cyores)
1988-89 2,61,253 745.76
1989-90 339,242 1072,12
1090-91 3,090,485 1348.90
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(c)The life Insurance Corporation of the

invests its funds as a wholé in accordance

with the investment guidelinos issued by the
Government from time to time. In terms of
Section 27A of Insurance Act, 1938, atieast
25% of its annual accretion to the fund is
required to be invested in Central Govem-
ment securities; another 25% in State Gov-
ernments Securities and other Gowvt. guar-
anteed marketable securities; 25% for the
approved purpose in the socially oriented
sector; and further 20% funds is invested by
way of loans and subscription of market
purchases of debentures/shares of public
limited companies in private sector, loans to
LiC policyholders etc; leaving 5% in
pipeline;Accordingly; the Life Insurance
Corporation of India has invested Rs. 62.78
crores during the financial year 1988-89, Rs.
93.86 crores during the financial year 1989-
90and Rs. 150.68 crores during thefinancial
year 1890-91 in the State of Rajasthan.

[English]

Proposals from Orissa under Foreign
Ald Programme

7098. SHRI BRAJA KISHORE TRIPA-
THY: Willthe Minister of SURFACE TRANS-
PORT be pleased to state:

(a) the details of proposals sent by the
Government of Orissa for different foreign
aid programme;

(b) the action taken by the Government
thereon;

(c) whether the Government of Orissa
had submitted a proposal to the Union
Government for the improvement of Bhu-
baneshwar-Puriroad (S.H. No.8) under World
Bank assistance;

(d) if so, the details thereof; and

(e) the reaction of the Union Govem-
ment thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
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(SHRIJAGDISH TYTLER): (a) As per infor-
mation provided by the Orissa PWD, the
projects proposed by the State for external
assistance are shown in the attached state-
ment.

(b)to (e). Rourkela-Sambalpurroad has
been included in the Asian Development
Bank Assistance Programme. In the World
Bank National Highway Package Il which
has been recently negotiated, the Bank has
agreed to include the project of reconstruc-
tion of damaged bridges on State Roads in
Ganjam District. However, agreement for
this loan is yet to be signed. Remaining
projects could not be included for external
funding so far.

STATEMENT

Sl. No. Name of Project

1. Reconstruction of demaged
Bridges on State Roads in
Ganjam District.

2. Improvement of Cuttack-
Chandabaliroad -

3. Improvement to Berhampur-
Phulbani road

4, Coastal road from Gopalpur to
Chandaneswar

5. Widening and strengthening
of Panikoili-Madhya Pradesh
border road.

6. Widening and strengthening
of Panikoili-Keonjhar-Joda-
Rajamunda-Rourkela road

7.  Widening and strengthening
of Rourkela-Rajgangpur-Sun-
dergarh-Jharsuguda-Sam-
balpur oad (Rourkela-Sam-
balpur Section)

8. improvement of Bhubanes-
war-Puri Road
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SL No. Name of Project

9. improvementof Pipi-Konarak

Road

10. improvement of Khurda-Nay-
agarh Daspalla Road

1. Improvement of
Visakhapatnam-Raipur Road
(Orissa Portion)

12. Widening and strengthening
of Kendrapara-indupur Road

138. improvement of Thanepur-
Kuanpal-Balichandrapur-Lal-
itgiri Road

14. improvement of Lalitgiri-
Udaygiri-Ratnagiri Road

15. Improvement of Koakhai-
Barhan-Ratnagiri Road
Suspension of Weaving in NTC Milis

7099. SHRI GOPI NATH GAJAPATHL:
Will the Minister of TEXTILES be pleased to
state:

(a) whether the National Textile Corpo-
ration proposes 10 suspend weaving in its
composite mills; -

(b) if so, the reasons therefor;

(c) the number of mill workers likely to
become surplus as a result thereof;

(d) what akemative has been thought

by the Government about them?

THE MINISTRY OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) to (c). No, Sir. However, in
some of the mills where the weaving . -
My-bmdbbommicnha
been curtailed.

{d) In some milis where the weaving
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acﬂvlyisfowbbammb.shpsm
being taken o curtail the activity and also
replace plain looms with hightech machines
for producing higher value quality fabrics.
The workers, excluding those who take vol-
untary retirement, are redeployed.

[ Translation}

Special Penal Law for Bank and insur-
ance Offences

7100. SHRI RAM TAHAL CH-
OUDHARY: Wilithe Minister of FINANCE be
pleased to state:

(a) whether the Central Vigilance Com-
mission has suggested for enactment of a
special penal law for bank and insurance
offences;

(b) if 0, the details thereof; and

(c) the reaction of the Government
thereto?

THE MINISTRY OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). The Central Vigilance
Commission had made a suggestion in 1986
regarding banking and insurance industry
that it would be worth-while oonsudonng
amendment in the law for including a provi-
sion for confiscation of ill-gotten wealth from
the illegitimate possessors..

(c) The matter was considered and in
view of the enactment of the prevention of
Comruption Act, 1988 and the provisions
contained therein, the need for enactment of,
such law was not felt.

Worid Bank Loan for Importing Agricul-
tural Products

7101. SHRI RAM TAHAL CH-
OUDHARY: Willthe Ministerof FINANCE be

pleased 1o state:

(a) whether the Government propose to
take loan from the World Bank for importing
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skimmed mik powder, butter ol and other
agricultural products; and

(b) i 50, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). There is no
proposal pending with the Govemment of
India for taking a loan from World Bank for
import of skimmed mik powder, butter oil or
other agricultural product. There is already
an ongoing Second National Dairy Project
assisted by the World Bank under which
investment costs in the dairy seclor are
being financed.

Schemes for Development of National
Highways in Blharxyz

7102. SHRI RAM TAHAL CH-
OUDHARY: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether the Government have ap-
proved certain schemes for development of
National Highways in Bihar during the Eighth

"Five Year Plan;

(b) if so, the details thereof; and

{c) the total length of the roads likely to
be developed under these schemes and the
amount earmarked for the same?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) As the 8th
Five Year Plan i yet to be finafised, it has not
been poesible to chak out th programme for
the development of existing National High-
ways in Bihar in 8th Plan or to earmark funds
for the same.

(b) and (c). Do not arise.
' [English)

Release of Fund under al and
Rural Debt Relief Scheme to Gujarat

7103. SHRI KASHIRAM RANA: Willthe
Minister of FINANCE be pleased 1o state:
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(a) whether the Government of Gujarat
has requested the Union Government to
release an amount of Rs. 215 crores, half of
it as grant and the remaining half as loan
through NABARD under A.R.D.R.S. 1990;
and

(b) i so, the action taken by the Union
Govemment thereon and when it is to be
released?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). Yes, Sir. A request was
received from the State Govemment of
Gujarat in December, 1990 seeking release
of an amount of Rs.259.42 crores to the
cooperative banks in the State under the
Agricultural and Rural Debt Relief (ARDR)
Scheme, 1990. The National Bank for Agri-
culture and Rural Development (NABARD)”
has reported that as on 7.9.1991, a sum of
Rs.214.82 crores was sanctioned and re-
leased to the Gujarat State Cooperative Bank
(GSCB) and Gujarat State Land Develop-
ment Bank (GSLDB). Out of this Rs.107.41
crores was provided as grant towards Cen-
tralGovernment’s share and Rs.107.41 crores
was given by Reserve Bank of india through
NABARD as loan for meeting State Govern-
ment's share of the debt relief. }t is expected
thatthe remaining amount will be provided in
the current and the next financial year.

Crisia in Jute Industry

7104. SHRI CHITTA BASU: Wil the
Minister of TEXTILES be pleased to state:

(a) whether the Jute Industry is facing
an acute crisis;

(b) # so, the reasons therefor; and

(c) the steps taken by the Government
in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a)to (c). Government have taken
several measures for the revival of jute in-

dustry incuding creation of Jute Modemisa-

tion to cater to the modernisation require-
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ments of the jute industry establishment of
Special Jute Development Fund for restruc-

turing the jute economy, enactment of man- -
for foodgsesins,

datory use of jute packing
sugar, coment and urea, grant:of financial

(a) the names of cities declared as
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metropolitan m‘ ‘A grade-chies e Utest
Pradeshsofer; +

() the status of headquarters of eight
hill districts of Uttar Pradesh in this regard;
and

(c) the cbstacies in declaring Dehradun
as ‘A’ Grade clly and when adecision fo that
effect is iikoly 10 be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE):(a) Difierent types of
classification of cities exist for grant of differ-
ent allowances 1o Central Govt. Employees.
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